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1)lcascヽ ()tc

(i) lror inlormatiorr ol- cxportcrs. \<lrms (lornmittcc-ll handlcs all cascs pcr"taining to

{lxation/ratillcatiun o['norms lirr I')xport I)roducts l-alling urrdcr l'l'C(llS) Chaptcr 72 tcr

16.78 to 80. [i5. (]ornrnr.rrrications in rcspcct ol-cascs/pcrlaining 1o NC-ll rnay bc scnt to

crnail addrcss: I lr l.cl!-1-1-4-rl-l!,i r !

1ii) [n ccrtain cascs thc dccision ol'thc \orms Committcc rcl'crs to thc I{ccommendations/

Obscrvatiorrs/ I)cllcicrrcics rcceivcd liorl thc conccrncd 'l'cchnical Ar.rthority. Whcrcvcr

applicablc. a scannccl copv olsuch documcnt has bcen placcd at thc cnd ol-thc Mirrr-rtcs.

irr lrnning scrial orcjcrs. '['hc conccrncd lirm/company tnay go through thc samc and

lcsponcl accorcl i rr gl v.
(iii) Sinrilarly. a scanrrccl copv ol'thc blank Standard I)cfrcicncy l;ormat. which Inay find a

rr:l-crcncc in \(l ciccisiorrs. has also bccn attachcd in the cnd.'l'his may also bc rclcrrcd to

by' t hc conccrnccl lirm/cortiparrv and ntay' bc rcspondcd accordingly.
(ir) 'l'[c \orrrs (]ontnrittcc has takcn dccision orrly with rcspcct 1o tcchnical aspcct/wastagc

po11s. Whilc rcdccmirrg thc applications, IlAs should chcck that thc applicant has

lirlllllcd all rcqLrilcrncnts as plcscribcd in policy/proccdurc inclLrding thosc in Policy
( ircr-rlars issLrccl liorn tirnc to tirlc or an)/ othcr provisions tttrdcr III'P/lllll'} lor IrOtXl.

'l'hc Mcctirrg \o.4/til (l,aIt-ll-Manual Cascs) datcd 03.10.2018 of \orms (]ommittcc-ll

I9r'rlrc r.-car 2018-19 Lrnclcr thc (,hairnranship ol'Shri Viiay Kurnar. Additional [)ircctor (]cncral

o1'ljorciqn 'l'radc ro corrsidcr thc lirllorving applications Ibr ratillcation ol- norms in respcct ol'

ocivancc aulhorizaliorrs r.rnclcr I)utv I'..rcmption Schcrnc (Chaptcr-4) ol- Irorcign'l'radc Policy

2015-20. 'l Itc Ibilolvittg trcmbcrs \\;crc prcscnt in thc rnccting:-
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Namc & l)csignation

Shri S.K. [i]ratnagar. [)y,. IA

Shri K.S.. Sodhi. Al)

Shri Shaish Krttttar. l'cchnicll I:xpcrt-l

Shri Iiirndhccp I haliut'. I)l)( i

Sirri Vinori l.,rrnrar l'.ashvup. l:'l I)o
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|(laSC｀ 0.AR-172  1M/S.l′ Iう ITWIヽ 1)SHRIRAMヽ lAヽ tilrA(11 tilく 1ヽ (〕 lIヽ1‖ l'1)
I Mcctingヽ o4/8卜 1)t.H I HQ IrilCヽ o.01/81/5()/194/Aヽ‖.1/1)liS.H

1 1)atCd:03.10.2018      1 1t/ヽ 1'ilcヽ o 04/24/040/()0071/Aヽ l14

1 Su,iCCt:―         I Ratincati()no「 ヽornls in rcspcct()1｀ Advallcc ttluthOFi/ati(〕 11＼ o
l                     1 0410147961 datcd 15.07.201:ヽ

1 1)ccision : ヽ(l considcrcd thc agcllda and llotcd that icl〕 |).ol｀ thc ilrill 、、tlS l・ Cibl・ 1‐ cd t()1)ll)I)

l lk)r collllllCnts.(〕 ol■1lnittCc dccidcd to a、 vait thc conllncllt、 and dCli_・ 1・ thc c[t、 c lk)r thじ last ti11〕 c

l.

(lascヽ ()A It-174 M/S FRII)I]ヽ
′
l｀

′
I()01′ Sl′ Iヽ4111!|)

ンlccting No.4/81-Pt.H I IQ I:ilc No. 0 l/8 l/050/002701 A\At4l
1)atcd:03 10.2018 RAI「 ilc No.03/95/040/00253/AM14/

1tatincation of norms in rcspcct ol' advancc aし lt1lorization no.SLrb.iccl:-
0310743492 datcd 30.07.2013.

1)ccision :(〕 omlnittcc considcrcd thc agcnda and n()tctl tllat casc is pcndi118 1k)1・  I()ns ti11lC・

Accordirrgly. Oomrrrittcc dccidcd to ratil.v tlrc rrornrs lirr tlrc abovc,\r\ und allortccl thc

inputs (i)& (ii) as l.035Kg/Kg corttcnt irr thc cxport prorirtct.
I{A may lakc sr"ritablc couscclLlcntial actiorr accordinglr.

-1 .

Casc No.AR-176   1M/S.COMI〕
′
I｀ 1〕 XPOR′ I｀ S

Mccting No.4/81-1)tH IIQ IrilC No:O1/81/050/00376/AM13/1)I]S.I1/

Datcd:03.10.2018    1 RI′ A「 ilcヽ o:29/24/040/00006/AM13/
‐   ―  ― ― ―   ―  -1      -     

―

SubiCCt:―         I Ratincation of norms in rcspcct o「 Advancc Authorization oヽ.

1 2910018933 datcd 29.10.2012.

I)ccision :(3omrnittcc considcred thc casc and notcd that ilrin 、vas rcqtlcstcd to lllrllish thc

inibrlnation as pcr I)IPP dc「 lcicncy lcttcrs datcd 08.09.2017. 23.10.2017 and 15.02.2018.

Sincc,no rcply was rcccivcd,Committcc dccidcd to rttcct thC Casc.

ItA conccrncd may takc ncccssary conscqucntial action accordin31y.

(〕 ascヽ o.AR-177 M/S.KO′ l｀SOヽ S PRIVA′ I｀ 1う I′ IM‖
｀
Iう I)

\4ccting No. 4 /81-Pt.ll
I)atcdi 03.102018

I{cvision ol'rati{lcd norms irr rcspcct ol'Aclvarrcc ALrthorization \o.
1 0610038228 datcd 22.09.2015.

I)ccision :(〕 ornrrlittcc considcrcd thc casc and notcd tllat ilrin、 vas rcqucstcd to lbrnish thc

inibrmation as pcr I)III dcllcicncy lcttcr scnt on 15.022018 1k)llo、 vcd 、vit1l rcl■lindcr datcd

01.2018.Sincc,no rcply was rcccivcd,Committcc dccidcd t()rcicct thC Casc.

Ii.A conccrncd may takc ncccssary conscclucntial action
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Casc No AR-179 M/S SHIVALIK BIMETAL CONTROLS LIMITED
Meeting No. .1 /8 l-Pt.ll HQ「 ile:o1/81/050/00172/AM17/DES.H
[)atcdi 03 10 2018 RI´ A Filc:05/24/040/00H1/Aレ 117/

Accordingll. C'onrnrittce dccided to modify the norms fbr the above AA and allowed
wastage of l0% as requested b1 the firm.
RA may take suitable consequential action accordingly.
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Casc No.AR‐ 182 M/S.INOX INDIA PRIVATE LIMITED
Meeting No. 4 /81-Pt.ll HQ Filc No:1/81/162/261/AM17/DES― I1/
Datedi 03 10 2018 KASEZ File No:100%EOU/11/10044/

Subject: Revision of SIONs, C-1958 &. C-704 i.e. norms for disposable
cylinders.

Decision : NC considered the agenda and noted that firm has requested for change of scrap
norms of disposable cylinders. C'ommittee afier due deliberation decided to exantine the

sal on C'ase is bein r examined on

7

Casc No.AR‐ 183 M/S.ABIR INFRASTRUCTURE PRIVATE LIMITED
Meeting No. 4 /81-Pt.ll HO Filc No:O1/81/050/00347/AMH/DES.H
Datcdi 03 10 2018 RLA Filc Noi 05/23/040/00205/AMl1/

Subject: Rcvision of ratiflcd norlns in rcspcct of/へ dvanccノヘuthOrization No.

0510277227 dated 18.11.2010.

Decision:NC considered the case and noted that DIPP vide their F.No.7/92l2017/TSWi20 I

dated 03.05.2018 has suggested granting the personal hearing to firm. Accordingly. Conrmittee 
I

decided to allow the PH with direction that firm may depute concerned technical person well 
I

conversant with the cases to explain/produce the relevant facts and complete i

justification/details of the case. __ I

8

Casc No AR-184
Meeting No 4/8卜 Pt H

M/S ABIR INFRASTRUCTURE PRIVATEIン IヽイITED
HO Filc No1 01/81/050/00389/AMI1/DES H

1)atcd:03 102018 Rl′A File No:05/23/040/00H4/AN/111/

Subject: Revision of ratifled norllls in rcspect of/へdvanccノヘuthorization No.

0510269360 datcd 29.07.2010.

Decision:NC considered the case and noted that DIPP vide their F.No.719212017|TSWl20
dated 03.05.2018 has suggested granting the personal hearing to firm. Accordingly. Committee
decided to allow the PH with direction that firm may depute concerned technical person well
conversant with the cases to explain/produce the relevant facts and complete

iustification/details of the case.
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Culq No. an- f S5
Meeting t16. 4 7g1-ffi
Dated: 03.10201g
Subject: Revision of ratifred

05 I 0256336 dated 14.01.201 0.Decisim:N
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講:justincation/details Ofthe casc.

M/S KIRAN tJDYO(i

Rcvlslon ofr                             5

0910055892 datcd ol.o5.2013.

Case No. AR- l8g
Meeting No a rg l-pr11

Authorization No.

つ
４

Dated: 03. 10.20 t g

Subject:

恥

“

br“
amcndmcnt/additiOn can bc aHowcd in cxport product at this stagc・

AccOrdingly, cOrllinittcedecidcd tO reject the case.

RA concerned may take consequential action

Case No.AR‐ 238 ルr/s TTr「 T FρTD∩
Meeting No + Zt t-pt.tt HO File N∩・満載哉林幣λ澪寧芽宴¥喜業11)1翼鼻ユ
Dated: 03. I0.201 g

Subject:

information as per DIPP deficierrcy"i.u., sent on 19.09.2017 sent to frim on 23. r0.20r7
f'Ir:::,fjtl:'.'''der dated rs oilzols Since. no ,..;; was received. Committee decided
M concerned mav r_ _ ---_, .ake necessary consequential action.

壁 No.AR‐ 246 M/S RHApΔ TI.r
HO File N∩・結嵩計孫覇誤鶏ギ++弊算:2とミ桑!!ヒlIT｀ED

Dated: 03. I 0.201 g

Subject:

No.
Decision: NC considered
may depute concerned tec
relevant facts and complel

ウ



Casc No AR-247 -,_T-na,s eHAriArHbTvfffi
Mceting No.4/81-Pt H HO rilc No:01/81/050/00017/AM10/DES― I1/
Datcd:03 102018 RLA Filc No:05/24/040/00525/AM09/

Ratiflcation of norins in rcspect of Advancc

0510237295 datcd 27.02.2009.

Authorization No. 
I

Decision : NC considered the case and decided to allow the PH to firm with direction that
frrm may depute concerned technical person well conversant with the cases to
explairVproduce the relevant facts and complete justification/details of the case. The case
stands deferred.

14

Casc No.AR-248 M/S BHARAT HEAVY ELECTRICALS LIMITED
Meeting No. 4 /81-Pt.ll HQ Filc No1 01/80/050/00476/AM10/DES― I1/
Dated: 03. | 0.201 8

Subject:
RLA Filc No:05/23/040/00034/AM10/

Ratincation of norrlls in rcspcct of Advancc Authorization No.

0510249536 datcd 17.09.2009.

Decision: NC considered the case and decided to allow the PH to flrm with direction that flrm
may depute concerned technical person well conversant with the cases to explain/produce the
relevant facts and complete iustification/details of the case. The case stands deferred.

15.

Casc No.AR-249 M/S BHARAT HEAVY ELECTRICALS LIMITED
Mectillg No.4/81-Pt.H HQ File No:01/81/050/00468/AMl1/DES¨ I1/
Datcd:03 102018 RLA File No:05/23/040/00259/AMl1/

Subject: Ratiflcation of norms in respcct of Advancc Authorization No.

0510280963 dated 05.01.2011.

Decision : NC considered the case and decided to allow the PH to firm with direction that
firm may depute concerned technical person well conversant with the cases to
explain/produce the relevant facts and complete justification/details of the case. The case

stands def-erred.

16

Casc No.AR-250 M/S.BHARAT HEAVY EIン ECTRICALS LIMITED
Meeting No. 4 /81-Pt.ll HQ Filc Noi 01/81/050/00440/AM10/DES― I1/
Datedi 03 10 2018 RLA Filc No:05/23/040/00163/AM10/

Sub.ject: Ratincation of norms in rcspect of Advancc Authorization No.

0510257035 dated 28.01.2010.

Decision : NC considered the case and decided to allow the PH to firm with direction that
firm may depute concerned technical person well conversant with the cases to
explain/produce the relevant facts and complete justification/details of the case. The case

stands deferred.

Casc No.AR-251 M/S.BHARAT HEAVY ELECTRICALS LIMITED
MeetingNo. 4 /81-Pt.ll HQ File No:01/81/050/00418/AM10/DES‐ I1/

Is 6r
Ert:Iei
1&v; i

Datcd:03 102018 RI´ A lrilc No:05/23/040/0()135/AM10/

０
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Sub.ject:

Case No. AR - 252
Meeting No. 4 /S l-pt.ll
Dated: 03.10.2018

Subject: Ratification ot
05 I 024821 }dated 24.08.2009.

Decお bni NC cllJ!:::11,「 Cale,ng lcdded tO dぬ W thc PH tO Яrln with direc10n thanrln may dcputc cOncemed tcchnical person "cli convcrsant with thc cascs t。
exninin/nr∩ rl110ρ  ,L△  _ハ :^_.^_` r__.    1      .叩が中od∝c tte dぃ a籠 ね∝s md[:m:LItuぶ額滞::ほ i∫。蝋 c黒・補 aゝIstands dcfcrrcd.

Case No. ap - 57
Meeting No. 4 /81+r.ll
Dated: 03. 10.20 t8

Ratification
341 004 I 368 dated I 0.07.201 5.

DecisiOn :Nl:inil,♀
:::l':11:,,,dl°

tCi that Feprcs,ntatiOn a10ng、 vith reply of thc flrrllhas becn rcfcrred tO DIPP fOr cOmmcnts.cOmmittce decided tO defer thc case fOr DIPP

commcnts.

Case No. AR - 259 M/S.VED
(FOREMERLYヽ4/S.STERLITE INDUSTRIES(INDIA)
LIMITED

Meering No. Z /g l -ptJI
Dated:03 10.2018

Subject:

靱D∝ЫOn:         
赫Note No.30(Ho)/13 ME dated

月△ハ:月 ^力 `^^__  ・   1            10.12.2013 necds cxanlinatiOn.

by MSME宙 de thcir Uo
dcddcd b cxa面 ncぬc mtterOn m覆 ¥I::::c:淵sX群』

Accordingly, Committee

Case No. AR- 271

Uggting No. 4 /8 t+t.tl
Dated: 03.10201 8 RLA File:34/24/o40/Oo255/AM17/

Revision of .atif,ea ,r*, ln respect of Advance Authorization Xo.
9d20.122016.Decision: Committee considered the cur. u, per agenda with other retera.,tJap.., ara

盤 み:i∬譜llち濡le∝ of Advance Authorization No.

D∝Ыm:NC c,PJ賞
[1ぬ
C TeT,1∝ dd b ttOwぬ c PH Ю ttm輛ぬ dК面m maf1111l  rnay  depute  cOnccrncd  technical  person  well  cOnversant  

、vith  the  cascs  t。exninin/nr∩ Яllハ 0 +ス 0 ..^1^… ^_` r__´     .     .   _ [ne cases toexplain/produce the relevant facts and .ornpl.t. justiircation/details of the case. 
.fhe 

casestands deferred.



decided to modify the norms for the above advance authorization as per DIPP comments vide

their F No.4701111651l8/TSWll l dated 23.04.2018 (copy enclosed).
RA concerned may take suitable consequential action accordingl

I)atcd1 03 Rl_AF‖ ci34/24/04()/00261/Aル1!7/

S ubj ect: Revision of ratifled norms in respect ol Advance Autlrorization No
3 4 I 00427 80 dated 20. 12.20 I 6.

22.
Casc No.AR-272 M/SヽVELSPtJN CORP LIMITED
ルieetinA No 4/81-Pt H HO F‖ c:O1/81/050/00629/AM17/DES-l1/

Decision: Committee considered the case as per agenda alongwith other relevant papers and

decided to modify the norms for the above advance authorization as per DIPP comments vide
their F No. 470111165118/TSW/11 dated 23.04.2018 (copy enclosed).
RA concerned may take suitable consequential action accordingly.

つ
Ｊ
う
∠

Casc No.AR-273 M/S.ヽ/ELSPUN CORP LIMITED

Mccting No.4/81-Pt H HQ File : 0l/81/050/00634/AM I 7/DES-Il/
Dated:03.102018 RLA Filc:34/24/040/00258/AM17/

Subject: Revision of ratified norms in respect of Advance Authorization No.

3410042789 dated 2l .12.2016.

Decision: Committee considered the case as per agenda alongwith other relevant papers and

decided to modify the norms for the above advance authorization as per DIPP comments vide

their F No. 4701 ll165l|8/TSW/10 dated 23,04.2018 (copy enclosed).

RA concerned may take suitable consequential action accordingly.

24.

Case No.AR-274 M/SヽVELSPUN CORP LIMITED
Meeting No. 4 /8 l-Pt.ll HO Filc:01/81/050/00626/AM17/DES― I1/

Datedi 03 10.2018 RLA File:34/24/040/00271/AM17/

Subject: Revision of ratified norms in respect of Advance Authorization No.

3410042808 dated 03.01 .2011.

Decision: Committee considered the case as per agenda alongwith other relevant papers and

decided to modify the norms for the above advance authorization as per DIPP comments vide

their F No. 4701l/165/18/TSW/12 dated 23.04.2018 (copy enclosed).

RA concerned may take suitable consequential action accordingly

25.

w

Casc No.AR-278 M/S.LUBI ELECTRICALS LIMITED,AHMEDABAD
Meeting No. 4 /81-Pt.ll HQ File No: 0l/8 1/061 l00022l AMl 8/DES.ll/
Datcdi 03 10 2018 RLA Filc No:KASEZ/100%EOU/11/969/00-O1/

Subject: Fixation of scrap/wastage norms on regular basis for
manufacture and export of Industrial Valves and Industrial Valve
Parts.

Deci.i"" : Committee considered the agenda and noted that case for fixation of
scrap/wastage norrns on regular basis for manufacture and export of Industrial Valves and



Il:I'::iJ3:"their comments and defer the case.

Case No. AR - I
Meeting No. 4 /8 l+t.ll File No:o1/81/050/Ω o353/AM17/DES.I1/Dated: 03.10.201 8

Subject:

D∝おbni cOmil孫
暴躍:零糧:鶴:l鳥譲漁鮮隊ぶ七∫欝τ譜::烹緊

and dccided tO ratify7thc norms fOr thc abOvc advancc auth01

、/1Яρ fh。lr「 Tヽハ  7/1つう′lo/T● ′ハ/ 1   1 ●̂ ^.^^__宙dCぬdrF No.7/13ν 18/TS/o6dttcdl意 :ル .う」ri蔦ぁ JllI:轟ず
ttt a“ On accordndv.

Case No. AR - 2
Meeting No. + Zt t+t.lt
Dated:03 10.2018

Subject: Revision of rat
No.H lo024o64 dated 23.03.201i.

D∝Ыm:N
flrm rnay dcputc cOnccrncd technical persOn 

、vcH cOnvcrsant 、vith thc cascs tO
ρYハ l,inノ hr⌒月li^ハ ●L^_^1^__  ́r      ,     _CXttl■/prOdu∝ぬc dcvanね∝s and cttIIIu話蔦江満話詰ξ。麒 c槻.硝 l基:stands dcferrcd.

28.

Case No. AR - 3 M/S. BILCARE

-

HQ fite No: OUS
RLA File No, :

-

Revision of rat
No. 3110067479 rleterl 1 t nt '>nt i

Meeting No. 4 /8 L+t.tl
Dated: 03. I 0.201 8

Subject:

Decision : NC considere
inputs by modification in
I I . 10.201 3 ratified in NC
case to Technical Expert_

:d the .ur. u
the adhoc norms as ailowed for their AA No. 3il006065g datedl-ll M.No.2/81 dated 05.05.20r5. Commitree decided to refer theI and defer the case.

29.

Case No.AR-4

n
Meeting No. +lS l-prJt
Dated: 03. 10201 8 RLA Rlc No:31/R3/∩赤 斎需 綿 薫 梓 #霊 堂 =
Subject: Revision of .ati

No. 3l 10066259 dated20.07.2C|ri
'rl rho na^^ ^.^ l -Decision : NC cnnsi.lo""

inputs by modification in
11.10.2013 ratified in NC
case to Technical Expert-,

/u Lrrw vcrrs d.rru rrureq mal tlrTn has requested for enhancement ofthe adhoc norms as allowed for their AA No. 3l1006065g dated)-II M.No.2/81 dated 05.05.20r5. committee decided to refer theI and defer the case.
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30.

(〕 ascヽ o.AIt  5 M/S13H´ (｀ A RI〕 Iン I｀41TI〕 1)

N/1cctin3ヽ 04/8卜 1)tH .HQ lrilCヽ 0:01/11迎 50/00080/AM18/1)1〕 S.I1/         1
1)atcd:03.10 2018        1tI′ /ヽ lrilcヽ o:31/83/040/00157//ヽ Ⅳl1 7/                      1

Su,iCCt:          Rcvisi()no「 ratificd norms in rcspcct of Advancc Authorization
oヽ.3110066596 datcd 17.02.2017

1)ccision : (ヽl c01lsidcrcd thc casc and notcd that rlrm has rccluCStCd %r cnhanccmcnt o「 |
illpしlts by lllodillcation in thc adhoc llol・ lnS aS aHowcd ibr thcil・ /ヽ Aヽ o.3110060658 datcd l
ll.10.2013 1・ atilicd ill (ヽ〕―H ン1.ヽ o.2/81 datcd 05.05.2015.Colllnlittcc dccidcd to rcた r thc
casc to′ l｀cchnical I〕 xpcl・ t― l and dcibrthc casc.

31

(｀〔lscヽ o.AR 6
4ヽcctingヽ o 4/8卜 I)t II

l)atcd:03.10.2018

StlliCCt:

Mハ 1311(｀ ,へ RI〕 lッ IMI′ I｀ I!1)
HQ卜 ilCヽ ():O1/81/()50/()027()/AM18/1)Iヽ I1/
RI′ A lilc＼ o:31/83/()40/()()()34/Aン 118/

1tcvisi()11()1 1・ atilicd nol・11lS in「 Cspcct()「 /ヽ dvancc/ヽ LlthOFiZatiolη
ヽ()3110066775 datcd 07 06 2017

1)ccision i (ヽ〕 c01lsidcl・ cd thc casc and notcd that「lrm has rcqucstcd for cnhanccment of

i1lpしlts by lnodilicatioll ill thc adhoc llol・ lllS as aHowcd ibr thcir/ヽ A No.3110060658 datcd
ll.10.20 1 3 ratillcd illヽ (〕―ll 4ヽ.卜(o.2/81 datcd 05.05.2015.Conll■ ittcc dccidcd to rcFcr thc

casc to′ l｀cchnical l〕 xpcl・ t― l and dcibl・ thc casc.

32

(〕asc No.AR 7      M/S.I〕 SWARI(〕 I′OBAIノ MI〕TAIノ I｀ I)USTRH〕 S PVT.I′TD.
Mcctingヽ o.4/8卜 Pt.H  HQ IrilC｀ ():01/81/050/00297/AM18/1)I〕 S.I1/
1)atcd:03.10.2018        1tl′ /ヽ lrilcヽ ():07/24/040/00259/A)ν l1 7/

SuしiCCt:          Rcvision()|｀ ratincd no「 ms in rcspcct of Advancc Authorization
oヽ.0710111004 datcd 19.Ol・ 2017

1)ccision : (]()nlnlittcc considcrcd thc a8cnda and aftcr dLIC dClibcration,(3orninittcc

dccidcd t()moditt thC nOHns ibr thc abovc AA and allowcd thc wastagc as pcr MSMI〕

prcvious commcnts vidc thcir t」 Oヽ ()30(185)/15-MI〕 datcd 29.12.2015 as undcr:
o  Pcl・ccnta3c()1｀ 1ンCad COntcnt in thc itcrn ofimpon illay bc incntioncd as 52-550/0

●  llllpol・ tillay bc a‖ o、vcd,as applicd inclusivc of70/0、 vastagc.

It/ヽ lllay takc stlitablc conscqucntial actioll accordingly.

_)♪

(〕 asc＼ o.AIt 8      M/S.I〕 SWARI(〕 I′OBAI′ MI〕
′
l｀AIノ I｀ I)tJSTRH〕 S PVT.I′TD.

Mcctin3ヽ o.4/8卜 Pt.H  HQI'ilCヽ ():01/81/050/00554/AM17/1)Iう S.I1/
1)atcd:03 102018        1t l′ A IPilcヽ ():07/24/040/00283/AVl17/

Su,iCCti          Rcvision(〕 f ratincd nonns in rcspcct o「 Advancc Authorization
oヽ.0710111005 datcd 19.01.2017

l)ccision : (lorlrrittcc corrsicicrccl thc agcnda and allcr duc dclibcration. Cornmittcc
clccidcd to modily thc norms lor tirc abovc AA and allowcd llrc waslagc as per MSMII
prcvior.rs cor.nnrcltts viclc thcir L,O \o.30(ltl5yl5-MI) datcd 29.12.2015 as undcr:

r Pcrccr.rtagc ol-[-cac] contcnl in thc itcm of irnporl may bc mcntioncd as52-55%o
r Itnport may bc allowccl. as applicd irrclusivc of-7Vo wastagc

9 ン



ttn ,ray takc suitablc conscquctltial action accordingly'

34.
(lascヽ o.A It 9      M/S.ItSヽ VAItl(〕 lノ ()I〕 Al,MI:TAl lヽ I)tj S′ lltH:ヽ PVl.l,II)

Mcctin3ヽ o 4/811)t.H I HQ IrilC｀ ():O1/81/050/00298/,へ 4ヽ18/1)l:SH{

Datcd:03.10.2018   1 RI′ A lrilcヽ o:07/24/040/00390/AM17/
,iζ i6F 61ぬ tinca n61“s ih rcspcct Of Advancc Authori/ationSubiCCt:          I Rcv

|ヽ o.0710111404 datcd 12.04.2017

1)ccision :  Comlnittcc considcrcd thc agcnda and allcl・  duc dclibcration.(〕
oll111littcc

clccidcd to modify thc norms lor thc abovc AA and allorvcd thc rvastagc as pcr MSMII

prcvious commcnts vidc thcir L.;O No.30( 1 85)/ I 5-MI: datccl 29. 12.2Ol5 as rtrrclcr :

r Perccntagc ol'l,cad corrtcnt in thc itcm ol'impoa Inay bc mcntiorlcci as52-5501,

o Impon may bc allowcd. as applicd inclr-rsivc ol lol' wastagc'

I{A rnay takc suitablc conscqLlcntial action accordingly.

35.

Casc No.AIt― 10   1M/S.ltSWARI GIン O13Λ lッ MI!′ l AI´ Fヽ DljS′ l｀ Rll〕 S PV′ I｀ 1´

′
l｀ 1)

MCCtih8｀ Ъ・ 4/811151lli l llQ lri16NO:o1/81/050/0()197/AM18/1)liS.I1/

1)atcd:03.10 2018       1 1tl′ /ヽ lrilc lヽ o:07/24/040/00102//ヽ /ヽ118/

SuliCCt:         I Rcvision of ratincd norms in rcspcct o「 Advancc Authorization

|ヽ o.0710111858 datcd 04.07.2017

1)ccision : (〕 omrYlittCc considcrcd t1lc a8cnda and allcr dtlc dclibct・ ation、 (lollllllittCC

dccidcd to modify thc norms for thc abovc AA and allowcd thc wastasc as pcr MSMI:

prcvious commcnts宙 dc thcir tjO No.30(185)/15-MIl datcd 29.12.2015 as undcri

o  Perccntagc oflンcad contcnt in thc itcrll ofimpo■ 11lay bc l■ cntioncd as 52-55ツ 6

・   Importrnay bc aHo、 vcd,as appHcd inclusivc of 79く
)、vastagc.

摯ハ理り空]ヽ■型並坐19191,9qu9'li01,Cti01_acCOrdingly.

36.

91,9ヽ 91ハ lヽ三二ll__ _i｀え/S:Iド 1)lハ＼ ('IIΛ IN PRIVA′ l｀ 1〕 Iン lMI′ I｀ 1〕 1)

Mccting No.4/81-Pt.H  IIQ IrilC｀ o:01/81/050/00366/AM17/1)1:S.I1/

Dttcdi 61iёbσ i顧
~~  I ItIフ

A lrilc No:02/24/040/00032/AM17/

SuttCCt:           I Ratincation of norms in rcspcct of Advancc Authori/ationヽ o.

1 0210206721 datcd 31.05.2016

iヽおtisi6五 :ё 6“Iittc6=6品 idさ :こ di五 t agもhal and aRcr duc dclibcration、 (]onlnlittcc dccidcd

to ratifb/thc norms forthc abovc AA as undcr:

o  Word``Prc― cast''rnay bc sufflxcd、vith dcscription()1｀ t1lc ilnport itclll.

o  lrnport may bc aHo、vcd,as applicd on nctto nct basis.

RA mlylaКQ IJ望塾1_99119qu9nti01 19tiO'a9cOrdin31y.

31.
Casc \o. All 12

Mccting No. 4 /8 I -l'}t.ll

I)arccl: 03. l0.20ltt
Sutr.]cct:

‐
M/S.RAIヽ AMAヽ I MI]′ I｀AIヽ Aヽ 1)ltjBItS I IMH l:I)

IHQ「 ilC NO:01/81/()50/()0228/AM18/1)llS.I1/

1t l.A lrilc＼ ():08/24/04()/()0()()5/へ N/118/
・
Ratilication()1｀ norms in rcspcct(〕「 Advancc Auth()1・ i/ali()n＼ ()

10 醸



0810140611 datcd 07.07.2017

1)ccision : (ヽ〕 cOnsidcrcd thc casc a1ld Arm has rcqucstcd to a‖ o、v thc pcrsonal hcaril18 1o

cxplaill thcir casc.(〕 onllllittcc dccidcd tO aHo、 v thc PI1 10 Arin with dircction that Arlll illay

dcputc conccrncd tcchnical pcrson 、vcH convcrsant、 vitll thc cascs to cxplain/producc thc
rclcvant hcts and colnplctcjustincati()n/dctails ofthc casc.′

I｀hc casc stands dcfcrrcd.

38

(lascヽ o.AIt 13     M/S.RR.KA131〕 Iン I′ IMITI〕 D
MCCtin3｀ 0・ 4/8卜 1)t.H  HQ「 ilCヽ ():01/81/050/00095/AM17/DI〕 S.I1/
1)atcdi 03.10.2018        1tlノ 、1'ilcヽ o:03/95/040/00709/AⅣl16/
Su,iCCti          ltc宙 si()n()「 ratincd norms in rcspcct of Advancc Authorization

oヽ.0310801720 datcd 12.01.2016
1)ccision: (ヽ〕 cOnsidcrcd thc casc a1ld notcd that rcprcscntation alol13、 vith rcply ofthc flrm

has bccn rclbrrcd tO I)H)1)lk)r conllllcntS.(〕 ol■ lllittcc dccidcd to dcたr thc casc fbr I)IPP
c(〕 nlnlcnts.

39.

(lascヽo.AR 14
4ヽccting＼ o `1/8卜 Pt H

I)atccl:03 1()2018

Suucdi

M/S.l｀ RAヽ SIrORMI]ItS&RI〕 (〕
′
I｀ II'II〕 RS(Iヽ DIA)Iノ IMI′ I｀ I〕D

HQl'ilCヽ ():()1/81/()50/00404/AM16/1)liS.H/

RI,A「 ilcヽ o:08/24/040/00138/Aヽ 416/

1tatillcati()1l oll nol・ inas in rcspcct of/ヽ dvancc Authorization 卜lo.
0810135865 datcd 17.08.2015

Dccお lon:(〕 ()mlnittcc considcrcd thc DI H commcnts宙 dc t」 .No.3(08)/18-1｀ SW(13)datcd
18.04.2018 alld dccidcd to ratifv thc abovc advancc authorization as undcr:

|. llllport itcllls l&2 1o bc accountcd R)r in thc cxport product、 vithout wastagc.

2.  Illlpol・ t itcin no.3a‖ o、vcd、vastagc of l%

3. Irllport itclγ l no.4a‖ o、vcd、vasta8o OF 50/0.

It/ヽ concci・ncd may takc suitablc conscqucntial action accordingly

40.

(lascヽo.AR 15    M/S.VIヽ 1)HYA′ I｀ l〕 Iン l〕 Iン INKSI′ Iヽ41TI〕 D
Mcctingヽ o 4/8卜 Pt.H  I HQ IrilCヽ ():01/81/050/00397/Aヽ 114/1)l〕 S.I1/
1)atcd:03.10.2018        1tlン A IPilcヽ 0: l1/24/040/00001んへM14/
Sub.jcct: I{atillcation oI nclrrtrs in rcspcct o[- Aclvancc Authorization \o.

| | 100277 8 I datcd 21 .11 .2013 ':

l)ccision : (lonrrnittcc considcrcd thc oasc as pcr agcnda alongwith othcriclcvani pup"rs
and dccidcd to ratil'r, thc nonns firr thc abovc advancc authorization as pcr [)cptt. ol'
'l'clccomnrunication rvrittcr-r cornrncnLs vidc thcir Ir No. l5-0212017-lP datcd 14.05.20111

lcopy crrcloscd).
I{A corrccrncd may takc suitablc coltscqucntial action accordingly. ,

′ll.

(lascヽo.AR 16    M/S.VIヽ 1)HYA′ I｀ 1〕 Iノ I〕 I′ INKSI′ IMI′ I｀ 1〕D
Mcctin3ヽ o4/8卜 1)t.H  HQ lrilCヽ ():01/81/050/00529/AM12/1)1〕 S.I1/
1)atcdi 03.10.2018        1tI′ ノ`

「
ilCヽ (): l1/24/040/00055/AVI12/

11



,;ヒ lセλiccti            Ratillcati()n ol｀ n()「 llls in rcsPcct

1 ll10026712 datcd 25 01.2012

of Advancc Authorization oヽ.

a10n3｀ Vith othcr l・cicvant papcrs

atithorization as pcr l)cptt. ol

15-02/2017-IP datcd 14.05.2018

l)ccision : Committcc consiclcrcd thc casc ils pct' agcntla

and dccidcd to ratify thc norms lor thc abovc advancc
'l'clccommunication writtcn colrmcllts vidc thcir lr \o'
(copy cncloscd).
RA conccrned may takc suitablc con-sequcntial action accordingly.

42.

(〕 ascヽ o.AR 17
HQ irilCヽ0:01/81/050/00225/AM18/1)ltS.H/Mcctingヽ o.4/81-1)t.H

I)atcdi 03 10.2018

Subjcct:

Itiッ A lrilcヽ o:03/95/04()/0()241メ AVI18/

Itatificalion ol norms in rcspcct ol Advartcc Authorization \o'

rclcvant papcrs
0310814181 datcd 21.06.2017

Dccision : (lommittcc con.sidcrccl thc casc as pcr agcltcla alorrsu'itlt otltcr

Casc No.AR-195
νlcctin3 NO・ 4/81-Pt.H

ancl dcciclcd to ratify thc norrns lbr thc abovc advatrcc atttlttlrizatitltl as lttlticr :

l. lrnport itcm OI) ancl lvallthickrrcss o1'thc tnay bc sglcciliccl lts Lttrtlcr:

OI)-355.60mm
W'l' 4.7thnrn

2. I:xport itcrn OI) and rvallthickncss ol-thc rnay bc spccilictl as tttrtlct':

OI)-323.08mm
W'l' 4.57mm

3. Quantity of import may bc allor,vc<j as l6929Kg irrclLtsivc ol' l'19'ir tvastasc aitcr iil
rccovcry.

llA conccrtrcd may takc sLritablc collscclLlclltial action acctlrclilrslv.

(〕 &P(〕 R)r

cxalη inatlon

M/S.MC COM INDtjS′ 1｀ RIItS(1｀ DIA)I)Iti VA′ l｀ 1う I′ IMI′ I｀ 1〕 I)

HO llilCヽ 0.:O1/81/50/00447/AM14/1)l:S.11/

Iく | 「ヽ llcヽ ():03/95/()40/0()61()//ヽ
1ヽ14I)atcd:03.10.2018

Rttillcation of norms in rcspcct of Advancc Authorizati()nヽ o.

0310756576 datcd OI.11.2013

1)ccision:(3omlnittcc considcrcd thc casc as pcr agcnda alo118、 vith othcr rclcvant papcrs a1ld

dccidcd to ratify thc norms {br thc abovc advarrcc authoriz.zrtiott as utlclcr :

叫12

r+ )_

(lasc \o. AI{- 194

Mccting No. 2l8l
I)atcd:- 29.05.2018

SLrbjcct:

l)ccision: \(l obscrvcd



⌒

l. Qrrarrtity ol'lmport itcm no.l as 397.5Kg i.c. wastagc ol25o/o.
2. QLrantitv ol'Irrporl itcm no.2 as 50lKg i.c. wastagc ol23.7o/o.
3. Quantity of'lrnport ircm no.3 as 862.5Kg i.c. waslagc of l8%.

ItA conccrrrcd may takc suitablc conscqucnlial action accordingly.

M/S lヽiNIll MOTHI:RSOヽ 1ヽヽOVATIVI〕 I〕 N(〕 INI〕 I〕 RIヽ (〕
I´ Iヽ′ll l lち |)

Mcctin3ヽ ()4/8卜 1)t.H  l lIQ Irilcヽ o.:01/81/050/06376/AM‖ /1)I〕 SIII′  ~~     1
1)acd:o3102018    11ミ l,へ l ilじ oヽ● 05/24/64o/oo4`6/AM10/~~~~~~ 

― ―  |
SuhiCCt:           Fixati()n()「 norms in rcspcct of Advah66 Authorizati6n NO.1

1 0510258719 datcd 17.02.2010.                             |
1)ccisiOn:ヽ (1 0bscrvcd that applicati()nね r thc abovc AA was rcrcrrca to 151,P((,AUふ ical l
I)ivisiOn)k)r cOinmcnts.(〕 ollllllittcc dccidcd tO fOrward thc casc to´

I｀cchnical l〕 xpcn-1「Or l
cxanlinati()n and ottbrin3 thcir c()lllnlCnts in this casc.Thc casc stands dcfcrrcd.       |

45.

(〕asc No.AR-196

,16.

( usc \o. n I{- l()9

Mcctirrq \o. 4 /til-l,r.il
l)rrierl: ()-i. I o.l0 I ti

:

Sub.jcct:

・47

(｀ :l、じヽ()AR-2()2

′ヽIcctin3ヽ o ′1/811)t il
l)(ltc(1:03 102018

｀   )11(1:

48

(｀そlscヽ o AR-2()3
4ヽcctin3ヽ 0 4/8卜 1)tH

l)(lt c(1:03 10.2018

卜tヽ ict,1:

no.071()106866 datcd 20.10.2014

I)ccision: \(l obscrvcd that application {or thc abovc AA rvas rclcrrcd to C&PC tilr
collll'llcllts. (-'olltlittcc dccidcd 1o forrvard thc casc to'l'cchnical Iixpcrt-l for cxarnination
itrtcl oll-crinq thcir cornrtrcnts in this cLrsc.'l'hc casc stands dclcrrcd.

M/S.|ヽァI WIヽ 1)1)OWItR I〕 I´Al)l:S(1ヽ 1)IA)PRIVA I｀ 1:
I′ lN/1111:I)

HQ IrilCヽ0.:01/81/050/00473/AM15/1)I〕 S― I1/
iti rヽ  ||‐ | )ヽ 0:07/24/040/00250/Aン l15/
1tcvisi()n ol｀ ratillcd norms ill l・ cspcct of advancc aut1lorization

′ヽ4/SI(I()l]ヽ (1()ヽ Iヽ〕 (l′ I｀ORSI´ I VII I｀ 1〕 I)
llQ lilCヽ ().:()1/81/()5()/()0421/AV115/1)1:S― l1/

it i 、 |■  ぃヽ: 10/24/040/00058//ヽ 1ヽ15/

11i、〔lti()11()「  1lol・ llnS in l・ cspcct()「 を1(lvancc tltlthOrizatioll n()

M/S.1)I]I′ PIH CONヽ I〕CT10N SYS′ I｀ I]MS PRIVATIう      |
I´ Iヽ41ド I:I)

HQ IrilCヽ 0.:01/81/050/00103/AM16/1)l〕 S―I1/         1
it i´ A「 iiヾ N():lo/24/040/00135/Aン115             1
1fixmiOn Of nOrmt inた spcct of advI再こ3~ぎut百群i力ti品

~h。

.|

1010059079 datcd 25.03.2015。                            |
I)ccision: \(l obscrvccl that application lirr tlrc abovc AA rvas rclcrrcd to C&tral Ibr l

collllllcnts. (lonttnittcc clcciclcd to lirrrvard thc casc to'l'cchnical lrxpert-l Ibr cxaminal"ion
arrd ol-[-crirrg tircir conrnrcrrts irr this casc.'l'hc casc stands dclcrrcc{.

ツ

●■
ン
L、:こC,9躍lIれ Of C?=I

心 魏 紺



^

`                         1010058810 datcd 26.09 201rl

l Dccisioniヽ C obscrvcd that application ibr thc ab()vc AA
lc()nllllcntS ＼(〕 dccidcd to last dcibr ibrヽ lcitY c()nlnlcnt、

was rclcrrcci to McitY lbr

Ｉ
　
　
　
Ｒ

う́

Mcctingヽ o.4/8卜 l)tH  IIQ llilC｀ 0.:()1/81/()5()/00125/AM15/1)liS I1/
i l)をltcd:03.102018       1 1ミ | へ l ilぜ ＼():02/24/040/0013紳

./い
/1卜 1/

1ヽ
‖|:きCti      l鷺 IIIT,1■ 91_19日nS in rじ

、IК ct advancc authO「 i/ation no

(〕 asc No /ヽ It-205

Mccting No.4/8卜 Pt H HQ「 ilC NO・ :01/81/050/00016/AM15/1)l〕 S-l1/

1tl′A Irilc No.:05/24/040/00337/Aヽ l14

R6↓ itibF OIぬ tincd h6fふζ in rcspCct of advancc authorizati()n
no.051037801l datcd 03.02.2014

I)atcd:03.10.2018

SLr['r.jcct:

l)ccision: NC obscrvcd that applicatiorr lbr thc abovc AA was rcl-crrcd to McitY lor
l.,xpcr1-l lor commcnts andcornmcnts. NC dccidcd to lbrward thc application to '['cchrrical

dcl'cr thc casc..

51.

(lascヽ o.AR-206   1〕
、′ 、`:^^ヽ 1´、  ′1 ′01 1)( lI   I :

|        1 0210196856 dttcd 26.11.2013
1 ■、  ● ●   ′`  ___:′ `__ ^^_^:J^_´ ^力 `L^′、ィ、̂^´1′ヽイ、̂′1 _ハ `^/tl

|                     10210196856

iDecision: eommittc" Considcrcd the agcn<la anci notcd that company \\'ils allor'vcc1 pcrsonal

hcaring in thc last mccting, howcvcr, rcprcscntativc coulcl not bc callccl lirr thc hcaring as thc

mccting was organizcd at short noticc. Accordingly. pcrsonal hcaring is clcf.rrrccl lor thc

ncxt NC mcctin&

M/S.ヽVILLIAMS CONTROl,SINDIA PRIVA[｀ E L′ |卜41THD

卜lQ:iltド 9・ :91411/009イ Q9120′AM14/DES.11/

RLA File No.:31/82/040/00186/AⅣl14/

Sub.iect: Itcvisi()1l ol｀ 1・ atilicd l]()「 111ヽ lll :、 i ヽヽCt )ヽi tl(:｀、■| , autlroriz-atiott no.

3110061138 dated 22.ll.2013
u,as rclcrrccl to McitY

ll'onr Mcit\'.
I)ccision: NC obscrvcd that application lirr thc abovc AA
commcnts. NC dccidcd to dcfcr thc casc lbr want o{'cornmcllts

sur-Scl ETS1 / P.a ndheeP Tha' lur

"l-' #*rt}r_igifo I oeEutv Director Geneisl"":ix;*U$;;uffffiffiF:0.
-ffiI riargg / Ministry of commorce

s-d-I qq=Ii udyog Bhavan
Tg frd/New trelhi

14

49.

(〕 [lsc No.AR-204
ンlcctin3ヽ o 4/81-Pt.H

l)atcd:03 10.2018

‖ヽhiCtti

I)ccisioni (ヽ〕 obscrvcd that application iol・  t1lc abovc

1010059108 datcd i3.04.2()15



53.

(1[lドじヽo AIt-208    M/S.Alヽ 1()MI)ItOJI](]′ l｀ S INI)IA I´ Iヽ411｀ I〕 1)

Mじ cti11ド (ヽ)イ 1/8卜 I)tH  liぃ licヽ  101/81/050/()()515/Aン112/1)I:S.H/
|)をltc(1:03 10 2018        1t i  ヽl iit ●1,103/94/040/01033//ヽ N/412/

!Lrir.jcct: Itatiflcation ol'Norms ol-Advancc Authorization No.0310683926
datcd 29.022012.

l)ccision: \(' ohscn,ctl tltat aplllication lor thc abovc AA was rclcrrccl to I)lll lor
cotltltlcl"lts. \('dccicicti to clcl'cr thc casc lirr i,vant of'cornmcrrts lhrrn I)lll.

54.

M/S.VI)ヽ DHYA・「 ELELINKS LI卜 41TI]D
HQ「 ilCヽ (ヽ 101/81/050/00166/AM14/DES― l1/
RLA Filc N().:11/24/040/00021/AⅣ l13/

f{atillcatiorr ol' normi in ieipect of r\clvance
||1002751ド dated 10.06.2013.

l)ccision: \rlntts ('onttnitrcc consiricrcd thc agcnda ancl dccidcd to ratily thc norms lor thc
datcdabovc advancc aulhorization as pcr l)o'l'commcnts vidc thcir OM No.15-02/207-lP

14.05.201 8 in similar casc as undcr:

Cascヽ o.AR-209
Mcctingヽ o.4/8卜 Pt.H

l)atcd:03 10.2018

SuЦ CCt:

I tcrns

CotrtinuoLrs Cast Coppcr Wirc I{od
1)olvct1lvlcnc

I{A conccmcd rnay takc suitablc conscqucntial action accordingly.

％

％

―
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４
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一
Ｉ

Ｓ

ｋ

１
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(Zr wastage allowed

I)atcd: 03.10.201t1

SLrbj cct:

55.

(〕 asc No.AIt-211

Iく l′ A lf‖ c:03/95/040/00079/Aヽ417/

1tcvisi()1l  o「  ratillcd  llxcd  nol・ llls  i 11  lcsI)CCt ()「  (ld、 とlllcc

tl口 i it:||′ ::1■ 〕|〕 ()0310804562(|(1lc(| ll.05.2016

I)ccision: Conrniltcc considcrcd thc agcnda and notcd that commcnts of thc I)lPP had bccn
rcccivcd. (lotrrrittcc clccidcd to call corrrrcnls of'thc Min. ol Stccl also on thc aspcct
rvltctltcr clcf'cctivc stccl coils/plats can hc allowcd. 'l'hc casc stands dcf-crrcd.

56.
(lasc \o. n I{- 215

\4cctiirg \o. .1 /lJ l-l'}t.ll
l)atcrl: 03.10.201 Ii

S Lrh jcct:

AI〕 ItOヽ A tjTI(〕 S  PRIVATI〕  Iッ IMI′ I｀ 1〕 D、

rcgular basis undcr 100%

I)ccision: \(l obscrvccl rcibrrcd

MSMI〕 .

t()MSMIう k)r

型編鰍田拶

conrmcnts. \(l dccidcci to

に
Ｊ



57
__´      |、 ″ ′′、  .Yヽ 市 ｀

(,aS9｀
9・ ハR-216   1ヽ κ/S・ A,IR Fヽ lfRASI Rt人

」itフ lく it rKlvA llち

Mcctingヽ o4欅 卜Pt.H IIIQ「 ilC｀ ():01/81/050/00213/AN711 1/1)ltS― l1/

1)atcdi()3102()18    1 1ti´ A「 ilcヽ o:05/23/()40/()()23()/へ νl1 0/

勁 耐
   1胤 肌 ml《 10二1::156ツ‖

h岬 山 J mm∝
〕d 31.03.2()|()

_       ●  |    ‐ヽ ,,ヽ ●ヽ  ・ 1   1  ・  I｀  ヽ  つ′r、ぅ′う′ヽ 1,′′1｀ Cヽ 1′ ノうrヽ

thc PII to nflll 、vith dircction that l

\\/ith thc cascs to
ol'llrc casc. '['lrc 

casc

Dccision: NC considercd thc.ur" u,',d notccJ that I)ll'}P vidc thcir Ir.\o.119212017/'l'SW/20

datcd 03.05.2018 has suggcstc{ thc pcrsonal hcaring to llln. Accorclingly. ('ommittcc

dccidcd to allow thc pll ;ith dircction that flrm may clcputc c<tnccrrrcd tcchnical pcrsol'l

wcll conversant with thc cascs to cxplain/producc thc rclcvant t'acts and cornplctc

M/S BHARAT Hl:AVYI:II:(FItl(｀ AI´ SIIヽ ll l l:I)

HQ lrilC｀ ():O1/81/050/00578/AMl()/1)l:S― l1/

Itlンノ` Irilc]ヽ o:05/23/040/00176//ヽ 1ヽ10/

ILatillcatiorr o[' norms in rcspcct o1' Aclvancc Ar"rthorization

0510259435 datcd 25.02.2010I'

l)ecision: NC coniidcrc<t thc casc and cjcci<Jcd to allou' thc i'}ll to tlnl with clircctiorr that

[rrm may deputc conccrncd tcchnical pcrson wcll convcrsant rvitl-r thc cascs ttr

cxplain/producl thc rclcvant l-acts and complctc justilication/details o1'thc casc. 'l'hc casc

stands dclcrrcd.

0510305232 datcd 14.10.2011.

＼()

flrm may dcputc conccrncd tcchnical pcrson wcll convcrsanI

cxplain/produce thc relevant lacts and complctc justi fi catiorr/dctai ls

, stands dclcrrcd.

16

1)ccision:ヽ (〕 considcrcd thc casc and dccidcd to a1lo、 v

(lasc \o. AI{- 217

Mcctirrg \o. 'l /tt l-l'>t.ll

I)atcrl: 03.10.201tt

SLrb.jcct:

(lasc \o. Al{- 219
Mccting \o. 4 /tt1-P1.ll

t)a1crl: 03.10.201tt

SLrb.jcct:

60.

(〕 asc lヽo.AIt-220
4ヽccting No. 4/81-Pt.II

I)atcdi 03.10.2018

SuliCCt:

M/S.I〕 HARAT III〕 AVYl〕 Iン I〕 (〕
′
l｀ RI(〕 AI′ SI′ IM‖

｀
1〕D

HQl'ilC NO:O1/81/050/00302/AM12/1)ltS― l1/

1tIン /｀ lrilc lヽ o:05/23/040/00199//ヽ 1ヽ12/

Ratincation of norms in rcspcct ol｀ Advancc Authorizationヽ o.

0510305231 datcd 14.10.2011

thc casc and dccidcd to aHo、 v thc PII to Arlll 、vitll dil・ cction thatDccision: \C corrsidcrcd

|:漱 電:器胤『

ぬCdWmね ds md∞m山 可 面 飩面いだdtts」 山C"袖 Cm涎



61.

(lascヽ 0,AR-221    1M/S.13HAItAT IH〕ΛVYI〕 I′ I〕CTRICAIノ SIノ IλκITI〕 D
Mcctingヽ o4/8卜 Pt H ¬IQド ilCヽ 0:O1/81/050/00395/AM12/1)I〕 S― I1/
1)atcd:03.10.2018       1 1tI′ A Irilcヽ o:05/23/040/00321/Aヽ /112/

SuliCCt:          Rati ncati()n()「 norins in rcspcct Of Advancc Authorization No.
‐ 0510310197 datcd 02.12.2011.

1)ccisioni lヽ (〕 considcrcd thc casc and decidcd to aHo、 v thc PI1lo「lrnl、vith dircction that
i11・ nl  lllay dcpLltC COnccrncd tcchnical  pcrsOn wcH convcrsant 、vith tllc cascs to
cxplain/producc thc rclcvant ihcts and complctc justincation/dctails of thc casc.Thc casc

stands dcibri・ cd.

62.

(lascヽ o.AR-222    M/S.13HARAT IH〕 AVYl〕 I′ l〕CTRICAIン SIソ IMITI〕 D
Mcctin3ヽ o4/8卜 Pt H  HQ lrilCヽ ():01/81/050/00020/AM13/DI〕 S― I1/
1)atcd:03.10.2018       1t I′ /ヽ「 ilcヽ o:05/23/040/00435/Aヽ 412/

SuliCCti         l Ratincati()n of no「 ms in rcspcct of Advancc Authorization No.
1 0510317273 datcd 10.02.2012.

1)ccision:1ヽ (〕 considcrcd thc casc and dccidcd to a‖ o、v thc PII to「lrrll with dircction that

ll「111  lllay  dcputc c()1lccrncd  tcchnical  pcrson  wcH  convcrsant 、vith thc cascs to
cxplain/prodし icc thc rclcvant ihcts and colmplctc justillcation/dctails of thc casc. 

′
I｀hc casc

stands dclbrrcd.

63

(lascヽ o.AIt-227    M/S.(〕 ItOM I)・ I｀ON(〕 RI〕 AVI〕 SIッ Iヽ41′ I｀ I〕 I)
N/1cctingヽ0.4/8卜 1)t ll  HQ「 ilCヽ 0.:01/81/050/00624/AM08/1)1〕 S― I1/
1)atcd:0310.2018        1ミ l′ .ヽ ||lcヽぃ:03/94/040/00634/AⅣ 108/

Su,iCCti         l lrixation()1｀ norms in rcspcct of Advancc Authorization No.
/ヽ dvancc/ヽ LlthOrisation No.0310444382 datcd 26.09.2007.

1)ccision:(〕 ollll■littcc considcrcd t1lc a8cnda and notcd that I)lII has ofた rcd thc 、vrittcn

C0111lnCllts rccolllnlcndil18 thc ratilication on rcpat 、vith AA No. 0310343657 datcd
1908.2005.(lolllnlittcc dccidcd to cxanlinc thc casc on「 llc and dc1131・ thc casc.

64.
('asc \o. n Ii- 22tt
\4ccting \o. 4 /8 I -l't.l I

I)atcci: 0.1.I0.20Iu

S rrlr.jcct:

|やγS.I IIヽ I)AIンCO INDt」 S′ I｀ RH〕 SIン Iヽ41′ I｀ l〕D
HQド ilC＼ ().:01/81/050/00440/AM16/1)I〕 S― I1/
1t l`ヽ |||、 :卜こ〉:34/24/040/00171/AⅣ I15/

1tcvision oF ratincd nol・ lns in rcspcct()1｀ Advancc Authorization

oヽ.341()040605 datcd 08.10.2014.

l)ccision: \( obscrr crl th:.rt applicutiorr firr thc abovc AA was rcl-crrcd to ijil'l' lor
conrmcnts. \('clcciclccl to au'aits thc conrmcnl"s ol'I)lPP and dcf'crtlrc casc

４
０

17



M/S.MARIヽ O(〕 A131′ l〕 SIヽ 1)IA PRIVA′ I｀ 1〕 I´ IヽスITI:I)

Itl,A lrilc:ヽ o:05/24/040/00242//ヽ ン117/

Cascヽ o.AR-231
McctingNo. 4 /81-Pt.ll I lQ Filc No: 01/8 l/050/003t12/AM I 7/l)liS-ll/
I)atcd:03 10.2018

I{cvision of ratificd norms itt rcspcct ol' Aclvancc Authorizatiott

oヽ.0510399551 datcd 24.08.2016.

timc. Accordingly, taking cuc liom SION C-1392. N(l clccidcd to

abovc advancc authorization as applicd [br.

casc is pcncling lor long
ratif,v thc norms lilr thc

Iヽ /ヽ collccrnCd lllay takc stlitablc collscquclltial acti()1l accordi1181)′

66.

(〕 ascヽ o.AR¨ 243

ンlccting No.4/81-Pt.H

M/S.APAIt INDtjS′ I｀ ItlltS I′ IN/11′ l｀ 1:1)

HO rilc:o1/81/050/00603/Aヽ117/1)llS― l1/

1)atcd:03.10.2018 Itlソ /ヽ ドilc:34/24/040/00295/Aヽl17/

1tcvision of ratillcd norms in rcspcct ol)advancc autllo「 i/ati()1l no.SLrbject:

crror and Cornmittcc dccidcd to rcstorc thc quantity ol'irttport itcm trtt.l as applicd lilr.

I I{A concgryc{qgy tqbc suitablc conscqucntial action accorclingly.

M/S.JI′ CI〕 Iン l〕 (〕
′
I｀ ItOMIt′ I｀ 1)RIVA′ I｀ 1:1,IMIII:1)

HQ llilC:01/81/050/00015/AM17/1)ltS I1/

Iti′ /ヽ lrilc:13/24/040/00041//ヽ 1ヽ16/

Itcvision ofratincd norms in l・ cspcct()1｀ adVancc authol・ ization 1lo.

1310048113 datcd 25.01.2016_    _ _      1 :´ ・ ~マ  Y・ :~ Irr― ― ――‐`´―‐――
‐ヽ

1)ccision: Norms(〕 om■littcc considcrcd thc agcnda and n()tcd that ilo rcply rcccivcd t()

DIPP dcficicncy lcttcr sent to firm on 01.11.217 lbllowcd with rcrnirrdcr datcd ()ti.03.2018.

Sincc, no reply rcccivcd dcspite rcmindcr, Committcc dccidcd to rcjcct thc casc.

IIA congc_rycd_mgy_t1!9 su itab I c con scq ucntial action accord i rr gl y.

２４４
田
・‐８
一

鵬
酬
旧
けい̈
市̈̈

M/S.ASSOCIATI〕 D PI(〕 MI〕ヽTSIッ IヽスI′ l｀ 1〕 I)

HQ「 ilC:O1/81/050/00591/AM17/1)l〕 S I1/
RIッA「 ilc:02/24/040/00143/AM17/

Mo<Jification of' ratificd norms in rcspcot of Advancc

18

I)ccision: \orms Committcc coltsidcrcd thc agcncla antl rttltccl that

('asc \o. AI{- 263
Mecting \o. 4 /81-l)1.11

[)atccl: 03.10.201 tl

Strblcct:

I)ccision: \C obscrvcd
comrncnts. \(l dccidcd to

M/S.Pt」 JヽAB STAIヽ 1′ l〕 SS STIう l〕 I′ lヽ I)ljS′ l｀ It HIS

HQ「 ilC:01/81/050/00470/AM17/1)1〕 S― l1/
RIソ A Irilc:05/24/040/00441/Aヽ417/

1tatillcation of norms in rcspcct ol｀  advancc atlthorization

0510400631 datcd 06.12.2016

that application ibr thc abovc AA was rcibl・ rcd t()1)II)I)

dcttrthc casc for I)IPP comrncnts.

69.
(lasc No. AI{- 275
Vcctirrg \o. I /81-l'}t.ll
I)atccl: 03. 1 0.201 u

5 LrO.lcct:



I)ccision: \C obscrvcd
corlrncnts. \(l dccidccl to

ALrtlr<rrization \o. 02102071 l3 datcd
that appliczrtion lbr thc abovc AA
dcf-cr thc casc l<lr MSMIi commcnts.

28.10.2016.

was rcfcrrcd to MSMI〕 ibr

70

(〕 ascヽ o.AR-276
ンlcctingヽo.4/81 Pt.H

l)atcd:03.10.2018

SuttCCt:

I)ccision: \(l obscrvccl
con'uncnts. \C dccicicci to

M/S.ASSO(1lATI〕 I)PI(ヽ41〕ヽ
´
I｀SI′ IN711 1 1]D

HQ「 ilC:()1/81/()5()/00575/AM17/1)I:S― I1/
RI′ A Irilc:02/24/040/00177/Aヽ417/

1tcvisi()1l o「 1・atillcd norlns in rcspcct of

oヽ 0210207204 datcd 15.12.2016.

that application%r thc abovc AA was
dcibr thc casc lk)r VISン 11〕 col■lmcnts.

Advancc

re lcrrcd

A Lrthorizat ion

to MS\4[: lirr

71

(〕 ascヽ o.AR-281    1M/S.JIヽ I)AIン SAW Iノ I｀41′ I｀ I〕D
Mcctins No.4/8卜 I)1.H  HQ「 ilCヽ ():01/81/162/00272/AM18/DI〕 S.H
l)atcd1 03.10.2018       1 1tI′ /ヽ 1'ilcヽ ()i31/21/040/00484/AⅣ107/

SuしiCCt:          Rcqucst o「 V1/s.Jindal Saw Iノ imitCd t()allow actual cxports madc
viz.I)lain I〕 nd Scamicss Pipcs 1lot rinishcd(SCamlcss Carbon

Stccl I)ipc)11l rCSpcct of Advancc Aut1lol・ ization No.3110029281
i datcd 22.05.2007 for rcdclη ption purposc.

1)ccision: ヽ(〕 obscrvcd that application ibr thc abovc AA was rcfcrrcd to I)IPP for

c()inlη cnts and I)H)I)h〔 ts ollbrcd thc colllinCntS.(〕omlnittcc dccidcd to cxanlinc thc casc on

lllc and dcibr thc casc. 1｀ hc casc stands dcた rrcd.

72.

Cascヽ o.AR-18

Mcctin3ヽ o.4/81-1)tH

l)atcd:03.10.2018

SuしiCCt:

73

(lascヽ o.AR― 19

4ヽcctin■ oヽ 4/8卜 1)t lI

I)(ltcdi()3 1()2018

U`Ц Cd:

M/S13(〕 Iヽ S´ I｀ IttjMIう TヽS INI)IA PRIVATI〕 Iン IMITI〕 D,

VI′ I｀ lIAI′ L」 l)YO(〕 Aヽ(〕 AIt、 (〕 lJJARAT.
HQ「 ilCヽ ():01/81/162/  /AM19/1)l〕 S.H
KASIうZ「 llcヽ o:KASI]Z/1000/01]()tj/11/46/2003-04/Vol.I-941

1tcqし lcst ibl・  1lxation of、 vastagc norills in rcspcct of 4ヽachincd

i Oomponcnl"s undcr 100% Ilotr.
l)ccision: \('ohscn'ctl t"hat applicatiorr lbr thc abovc AA was rclcrrcd io Ijtpp tor
conlr-r1cn1s. \(l decicicd to anait thcir cornrncnts and dclcr thc casc.

4ヽ/S131:KAl:R′ lIヽ I)l」 S HtlI:S PItiVATl〕 I´ Iンll TI〕 1)

II(21ギ ilCヽ ():O1/81/()5()/()01()9/AM15/1)|:S.H

Iti A lrilじ ヽ():31/83/04()/00241/Aヽ414/

Rtltilic〔 lli()11()1｀ no「 nls in rcspcct()1｀ Advancc Authorizati()nヽ o

311()()63315 datcd 28.03.2014.

I)ccision: ('ornrnittcc considcrcd thc agcnda and allor,vccl ratificatiu, n, repcat with AA
\o. 311006i001 clatcd 07.03.2014 r'atilicd by \C-ll in Mccting \o. ltl/81 datcd 24.03.2015

19



as pcr writtcn comrrcnts o1- MSMII viclc t,O notc rro. i(X76)/14-V1i: tlatcci 11.01-1015

allorving thc inT porl as applicd irlclusivc <>l.2ol' wastagc.

ILA rnay tal<c suitablc conscclLlcrrtial action accorclingly.

Ⅳlcctingヽo.4/81-Pt.H

M/S.ド (〕 I Olうヽ (〕 ()ヽ＼lt(〕 TOltゝ l IVIIll:I)

HQ Filcヽ ():01/81/05()/()0529/AM16/1)l:SH

I)atcd:03.10.2018 RIノA「 ilcヽ o:10/24/040/00087/Aヽ 116/

I)ecision :

dccidcd to

Rcvision of ratiflcd norrns in rcspcct ol｀ Advancc Authorization

ヽo. 1010059351 datcd 30。 12.2015.

鰤
‐＞ａｔｃｄ・Ｓｔ‐ｂｉｃ

７５．・Ｃａｓｃ一陶
Ｉ＞ａｔｃ＜品型

i _1 i\o. IUluu)vJJl oaLLro )v.tL.Lvt).
i tfecision: Committec Considcrcd thc agcnda arrd notcd that llrrn has irrlirrtncci that wastagc

,allowcd is not sufficicnt. Accordingly, NC dccidccl to ask thc llrm to lr"rrrrish thc spccific

narnc ol thc rcsin along with its cataloguc fitr cxarnirtaliott ol'thc casc. l'hc casc statttls

dcl-crrcd.

HQ「 ilC:01/81/50/416/AM14/1)l〕 S― ll

ItIノヽドilci 03/95/040/000615//ヽン114

I{atillcation ol norms in rcspcct ol advancc ar.rthoriz.atitln \o.
I o: 10756s80 datcd 01 .1 1 .2013.

Committcc considcrcd thc casc as pcr agcrrda alongwith othcr rclcvant papcrs and

ratify thc norms lbr thc abovc advancc authorizittitltr as lttrclcr :

I . Quantity of Impo( itcm no.I as 240K9 i.c. wastagc ttl' 65oh.

2. Quantity of Imporl itcm no.2 as 52.5Kg i.c. wastagc ol'3tl%.
3. Quantity of Import itcm no.3 as 2824Kg i.c. wastagc of- I Il%-

I{A concerncd may takc suitablc conscqucntial action accorciingly.

(〕 ascヽ o.A lt― 141

Mccting No. 4 /81-Pt.ll
1)atcdi 03.102018 RI′ A Irilc:05/24/040/00168/ANl13/

1tcvision of rati「 led norms ill rcspcct of advancc aLlthOrization (ヽ).

0510331816 datcd 09.08.2012.

SLrblcct:-

papcls and

viov. Alicr
duc dclibcration acccpted thc llrm's rcqucst and dccidcd to modifl,thc I:xport itct-n as "[-caci

Alloy 84% purity and Import Itcrn Rcmcltcd Lcad Ingot rvith 96.ll96uA tnin. o1'pLu'it1'.

Ｍ一硼．‐・２０‐８

洲
一ＮＯ．・＝

．ヽ
添̈
鰯
証

Decision : Committec considcred thc casc as pcr agcnda alongwith othct' rclevant
notcd that casc is pcnding lor long timc. Accordingly, (lornmittcc dccidccl to takc a

嗚20
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M/S.MC(〕 OMIヽ Dt」 S′ I｀ Itll〕 S(INDIA)I)ItiVATI〕 Iン IMI′ I｀ 1〕D
HQ IrilC:01/81/050/00073/AM14/Dlう S.H

Itl´ /ヽ lrHc:03/95/040/O1054/Aヽ /113/

1tatillcatio1l of norms i1l rcspcct ol｀  advancc authorization No.
0310729610 datcd 26.03.2013.

I)ccision : ('ottttnittcc cortsirlcrcd thc casc as pcr agenda alonqrvith othcr rclcvant papcrs and
dccidcd to ratily thc norrns lor thc abovc advancc authorization aspcr MSMI) recommcndations
undcr :

77

(1をlsc＼ o.Al(142
4ヽccti113ヽ 0.4/81 Pt.H

I)〔 ltcdi 03.102018

Stlし iCCti―

7ti.

Casc \o. i\ t{- 143

Mccrirrg \o. 4 /lt I -Pt. I I

I)atcd: 03. 10.201 u

Subjcct:-

I)ccision : NC obscrvccl
Cornmittcc dccidcd to
oftbring thcir comrncnts

19.
(lasc \o. Att-144
Mccting .\o. 4 /tt I -t1.ll
[)atcd: 03.10.201 tt

Subjcct:-

Dccision : \C obscrvcd
Committcc dccidcd to
ollcring thcir commcnts

tt0.
(ltrsc \o. i\ tt- l4tl
Mccting \o. 4 /tt l-Pt.ll
I)atcd: 03. 10.201 Il

i. Quantitl, ol- Irlport ilcrr no.I
2. QLrantity ol.lrnport itcnr no.2
3. QLrantitl' ol'lmport itcrn no.3
'1. Quarltitl, ol'ltnpilrt ilcltt tto.4
5. Quantity oI Import itcm no.5
(t. Quanlity o['lmporl itcm rro.6
7. Quanlity of Import itcrn no.7
ti. Quantitv o['lnrptrrt itcm rro.tl

as 273 I .5l5Kg i.c. wastagc ol' I l.36yo.
as 656Kg i.c. wastagc ol l3.tlU%.
as 3724Kg i.c. wastagc ol 14.65oh.

as 64.53Kg i.c. wastagc ol40.5o/o.
as 302.95Kg i.c. waslagc ol-25.43oh.
as 272.5K9 i.c. wastagc ol 43.42o/o.

as l30Kg i.c. wastagc of- 40.5o/o.

as 65.6259 i.c. wastagc of 3tt.l5%.

llA conccrncd rnay takc sLritablc conscqLlurtial action accordingly.

M/S.I′ M Wlヽ DI)()wi〕 RI,IンハDIうo(I｀ 1)I^)PV´ I:!ン IMIIlll〕 p
HQ lrilCi OI/81/050/00080/AM16/

1t l´ /ヽ「 ilc:07/24/040/00435/A》 ヴl15/

‐ Itatillcation ol｀  nol・ 11ls ill rCspcct or advancc authorization (ヽ).

0710107924 datcd 25.03.2015.

that applicati()n ibrthc abovc AA was rcibrrcd to C&PC%r commcnts.

lk)1・、vard thc casc to I)IPP/ 
′
I｀cchnical lixpcrt-1  lbr cxalnination and

ill this casc. l hc casc stands dctrrcd.

4`/S● lン 4` WI｀ 〔)I)()WI〕 RI〕 IッADI〕 S(Iヽ 1)lA)PV′ I｀ .Iン lヽイI′ l｀ I〕D
HQ lrilC:01/81/()50/00092/AM16/

1t I′ ノヽ「 ilci 07/24/040/00441/ノ Ⅳヽl1 5/

1tati1lcatioll of norins ill rcspcct ol｀  advancc authorization oヽ.

0710107923 datcd 25.03.2015.

that applicati()n%rthc abovc AA was rcibrrcd to C&PC forcommcnts.

lk)1・、val・ d thc casc to I)IPI)/ 
′
Fcchllical lixpcn-1  lbr cxanlination and

ill this casc 
′
ドhc casc stands dcfё rrcd.

1ヽ/S.I〕 H′ (:A RI:I′ IンlITl〕 1)

HQ Filc:()1/81/050/00619/AM15/DI〕 S― I1/

1t l,A lrilc:31/83/040/00228/A》νl1 5/

おr聟

ざ鰈 曇発』議撫鴛疑:3b野蜀鷺fttr弼議あ蔦■1臓Ⅲ■1肺 b
Di昼野胚 l欝麗楡 "器瞥畦酬翼跡
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'oo6s-219 

datcd 2o.ol.2ols.
i

, fjecision : Committec con.sictercd thc casc as pcr agcndzr alongwith othcr rclcvant papcrs artd

notcd that casc is pending lor longtimc. Accordingly, (lomrniltcc dcciclccl to lakc a vicl'i'. Aitcr

I{atillcation o1- Itortns ill rCSl)cct tll'arlvltrlcc attlllorizatitltl \tl.

i duc delibcration aiccptcd thc firm's rcqucst and dccidcd to modify thc dcscription o1'both itcm

i of imports as undcr :

I 1. Aluminium Iroil ([Jncoatcd& t.inprintcd)
y 2. Aluminium Itoil (tJncoatcd& Unprintcd)

, I{A co,q99r19_d 4gy,_take suitab I c con scqucnti al act i on acco rd i n g I y.

|

notcd that casc is pcnding lor long timc. Accordingly, Colnrnittcc dccidccl to takc a viov. Alicr
duc {clibcration, Committcc acccpted thc firm's rcclucst anci cnhancccl ilnport cluantity "cotttact

clip" as applicd I'or (2500000numbcr) as long as cnhanccd cluantity is accoiltrtcci lbr on nct to llct

basis.
ItA conccrn 9d m_ay-lqkeluitab I c conscqucntial actio n acco rcl i n g I y.

82.

(〕 ascヽ o AR― 151 M/SAヽ JAヽ
「

I｀ 1〕 (111ヽ OPI′ ASlllヽ4111:l)

Itlン A Irilc N():

IQ llilC｀():01/81/050/00175/AM10/

tlンA Irilc No:05/23/040/00()36/Aヽ 41(

aullrorization allowing thc wastagc ol'5oh.
I{A conccrncd mqy takc suitablc corlscqucntial action accordilrgly.

ンlcctin3｀ 0・ 4/8卜 Pt.H

l)atcdi 03 10.2018 Itlン A Irilc No:05/23/040/00()36/Aヽ 410/

ンlodillcation ol｀ ratillcd norins ill l・ cspSub.jcct: of' Advancc Authoriz.atiorr

1)ccision:(〕 omrnittcc considcrcd thc casc as pcr agcnda al()118、 vit11()thcl・  1・clcvant papcrs alld

notcd that casc is pcnding [or long 1imc. Accordingly. (]otrmittcc dcciciccl to takc a viov. Alicr
duc dclibcralion, Committcc dccidcd to ratify thc acihoc nontls lirl thc abovc advancc

l'csllccl o I' rtrir lut cc r.t tttittti'i.rltl i ttii ri.. i.

rvas rclcrrcd to MoS lbr comtncnts.

\(l dccidcd to alr,ail thcir conrrlcnts and dc[-cr thc casc.

呼22

83.
('asc \o. n R- 254
Mccting \o. ,l /ti l-l1.ll
I)atcd: 03.10.201 Ii

S rrb.lcct:



84.

(〕 ascヽ 0.AR-255
ンlcctingヽ o.4/81-Pt.H

I)atcd:03.10.2018

SuliCCt:

M/S.13HAヽ 1)A ItI「 OHン S&′ I｀ L」 BI〕 SI´ Iヽ41TIうD
HQI'ilCヽ ():01/81/050/00305/AM11/1)I〕 S.I1/
It l′ rへ llilc,(、 .:03/94/040/00418/Aン ll 1/

Vlodillcati011 01｀ ratiAcd nOHη s in rcspcct of Advancc AuthorizatiOn

No.0310595668 datcd 07.10.2010

1)ccision:ヽ (1 0bscrvcd that application for thc abovc AA was rcた rrcd tOヽ4oS for cornrncnts.
(ヽ〕 dccidcd to a、 vait thcir cO111lllCntS and dcfcr thc casc.

85

(〕 ascヽ o.AIし 264   1M/S.Al〕 Ht Iヽ
「
RAS′ I｀ItUCTURI〕 PRIVATI]lン Iヽ41TI〕 D

Mcctin3ヽ o /1/81-1)t.H  ● IQ「 ilCヽ o:01/81/050/00562/AMl1/DI:S.I1/
1)atcd:03.10.2018      1 1tl A卜 ‖cヽ ():05/23/040/00336/ノ ン`ll 1/
SuhiCCt:         M()dincati()no「 ratincd norms in rcspcct ofadvancc authorization no.

1 0510284584 datcd 24.02.2011.

I)ccision: (ヽ〕 cOnsidcl・ cd t1lc casc and notcd that I)IPP vidc t1lcir ir.No.7/92/2017/´
I｀SW/20

datcd 03.05.2018 has st188cstCd thc pcrsonal hcaring to Arm.Accordingly,Colllmittcc dccidcd

t()a‖ow thc  PII 、vith dircction tllat llrlη  may dcputc conccrncd tcchnical pcrson 、vcH
convcrsant  、vith  t1lc  cascs  to    cxplail1/producc  thc  rclcvant  facts  and  complctc

iu史 i「 CatiOn/dcmils OfJlc casc.

86

(lascヽ o.A lt-266   1M/S.Iヽ 1)0(〕 001ン COMPOSI′ I｀ I〕S PRIVATIう Iン IⅣII′ I｀ 1うD
Mcctingヽ o.4/8卜 1ヽ H i HQ lrilCヽ ():O1/81/050/00464/AVH6/DI〕 S.I1/
1)atcdi 03 10.2018    11ミ l A Filじ ＼(,:04/24/040/00‖ 4/Aン116/

SuOiCCt:         I Ratincati(〕 n of norms in rcspcct of advancc authorization no.
0410160874 datcd 05.08.2015.

1)ccisi()niヽ (〕 Obscrvcd that applicati()n ibr thc abovc AA was rcferred to DIPP(Chemical

I)ivision)ibr c()innlcnts.(〕 ollllnittcc dccidcd to forward thc application to′ l｀cchnical l,xpcrt-1

also and to a、 vait thcil・ conlmcnts and dcibrthc casc.

87

(lascヽo.A5R-268    M/S.MIう (〕 HAl〕 (ヽ〕 INI〕 l〕RIN(〕 &I 「ヽ RAS′ I｀Rl」 CTtJRIう SI′ IMI′ I｀ I〕 I)
Mcctingヽ o4/81-Pt.H  HQ「 ilC N():()1/81/050/00263/AM15/1)l〕 S― H
I)atcd:03.10 2018        1tl′ /ヽ lrilcヽ ().:09/24/040/00629//ヽ Ⅳl1 3/

SuliCCt:      ‐Rcvisi()n()「 ratincd norms in rcspcct of Advancc Authorizationヽ o.

,0910055693 datcd 09.04.2013.

1)ccisioni(〕 ollllnittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and

ll()tcd that casc is pclldil18 R)1・ lon3 tilllc.Accordingly,ColllΠ littcc dccided lo takc a vic、v.Aftcr

duc dclibcrati()n.(1()nllllittcc dccidcd to modify thc adhoc norms for thc abovc advancc

atlt1lorizatiOn a‖ o、vil18 thc、vasta8c()1｀ 50/。 in rcspcct irnpolt itcm＼ ().5`し6.

It/ヽ conccl・1lcd may takc stlitablc conscclLICntial action accordingly.

23
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Casc No.AR-270
Mecting No. 4 /81-Pt.ll
1)atcd:03.10.2018 RI´ A lrilc No.:05/24/040/00247/Aヽ 417/

Ratitication ol norrns in rcspcct ol' Advancc Attthoriz.ation \o.
0510399600 datcd Ol.09.2016.

obscrvcd that application R)r thc abovcノ ′`ヽ Vヽas rcibrrcd t()1)H)P il)1・ conlllncnts.

\C dccidcd to await thcir commcnts and dcl'cr thc casc.

Sub.icct:

89.

(〕 asc＼ o.AR-277   1M/S./1VI｀ 1ヽ 1)IA I)RIVA′ I｀ lt l lヽ 4111:1)

Mcctin3ヽ o 4/8卜 1)tH  IIQ lデ ilC｀ 0.:01/81/()50/()032()/へ 1ヽ16/1)1lS-11

NC dccidcd to await thcir commcrrts and dcl'cr tllc casc.

90.

(lascヽ o.AR-282
lヽcctintヽ o 4/8卜 1)t.H HQ「 ilC i O1/81/050/00641/AM17/1)l〕 S― l1/

I)atcdi 03.10.2018

SuliCCti

RI′ A lrilc:03/94/()40/00914/AN/117/

Modilrcation of ratificd norms in rcspcct o l' Aclvancc ALrthorization

No.0310810350 datcd 05.01.2017.

rcspcct of Advancc Authorization \o.
0410161005

:ヽ C obscrvcd that application for thc abovc AA、 vas rcibrrcd t()ン IcitY lk)rc()lllillCnts.

‐       _      |ヽ 0・ 0210207512 datcd 03.04.2()17.

I Dccision:N(〕 obscrvcd that application br thc abovc AA、 vas l

l N(〕 dccidcd to a、vait thcir collllllCnts and dcibr thc casc.

1)ccision:ヽ C obscrvcd that application ibr thc abovc/ヽ /ヽ 、vas

NC dccidcd to await thci!comrncnts and dc('cr 1hc casc.

(lascヽ o.AIt-283   1M/S ASSO(〕 IA Il:I)PI(〕 MIらヽ |ヽ 1´ IMIド l:|)

Mcctingヽ o 4/8卜 1)tH  IIQ卜 ilC:()1

Moditrcation of' ratificd norms itt rcspccL ol' Aclvancc Authorizatiorl

師
ヅ

rcl-crrcci ttl l)tl'P ltlr ctlmlncttts.

rcl-crrccl to [)ll)l' lot' comtncttts.

I′ IMlllll)

o(' Advancc Authorization \o.

rvas rc{'crrccl t()1)H) co nll■ cnts.

qorSq 6TQa/ Randheep Thai<ur
i5q a-flffq?i? I oe puty Director Gencral

fttr; qFrrq q-6rririlqrrtr{{
Directorate Gcneral of Foreign Trade

qlFr.;q q?Idq/ Ministry of commerce
gzlrrr q-fi I uoyog Bhavan

T{ frd/New trelhi

92.

(lascヽ ().AR-284
McctingNo. 4 /81-Pt.ll
I)atcdi 03 10 2018



^

\(l dccidcd to await thcir commcnts ancl dclcr thc casc.

:   ||1    05/23/040/00419/ノ ヤ`l16/

Itatillcatiol1 01｀  norllls in rcspcct of｀  /ヽ /ヽ  No. 0510397504
04.02.2016

hat applicatiun lirr thc abovc AA was rcl'crrcd to I)lPP lor commcnts.
\(' clccidcd to au,ait thcir colnrncnts ancl dcl'cr tlrc casc.

9t.
('asc \o. AI{- 2ll-5

Vccting \o. 4 /81-l)t.li
[)atcd: 03. 10.]01 IJ

SLrb.jcct:

I)ccision: \(l obscrvcci r

L)4.

Casc No. n R- 2tt6
Vccting No. 4 /81-I'}t.ll
I)atccl: 03.10.201 8

SLrlr.icct:

M/SI:I´ KAY II;I´ I〕 Iン Iヽ KSI′ IMI′ I｀ I〕 I)

HQド ilじ (ヽ):01/81/()5()/()()646/AM17/1)l:S.I1/
(: 1ヽ ,|()5/23/040/00342/Aヽ417/
ltatilicati()|]()|｀ n()「 nls in rcspcct()|｀ Advancc Auth()ri/ation (ヽ).

95.

(｀ ascヽ o.A IR- 287     ン1/S.(〕 1 013AI′ ()VI]ItSItAS
Mcctil18 NO.4/811)t‖   HQ llilCヽ ():01/81/050/00144/AM13/1)l:S.l1/            1γ■ヽ しt:‖も ヽヽ ノ. 了′01~1111  1 11、 そ i liC ｀ ,ヽ.ヽ′1/91/Vツ U′ υυ l針争′/ヽ lVil D/1ノ 1じ め .11/                     1

1)atcdi()3 10 2018    it lへ |lilcヽ (、:05/23/040/00029/AM13/               1
SuliCCt:          Rc― nxati()n o「 norms in rcspcct of advancc authorizati()n no.|

0510324256 datcd 09.05.2012.                                |

I)ccision:1ヽ (〕 considcl・ cd thc agcnda alld notcd(〕 IッA, 1)clhi has askcd thc flrrn to ftlrnish thc l

cloctttrtctttal'),cviclcncc rcgarcling consirnrpti<ln of SS c<lrrtcnt in thc cxporl and/ cnd prodLrct and
gradcithicl<ncss as thc sarnc is not nrcrrtioncd in 1hc shipping bill. \C dccidcd to call rcport
Iiorn thc I{A ott lcttcro1'thc llrm undcr intirnatiorr to llrm arrd dclcrthccasc.
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（

ヽ

Mccting\o.'l /81-Pt.tl 1 t tQ t'il. \o: 0l/tt1/050/001(.,3/'A\'1 16/l)llS'll

I)atcd:03.10.2018 RI′ A lrilcヽ o:05/23/040/00053/Aヽ 116/

Modillcati<tn of ratillcd norms irr rcspcct ol'Aclvatrcc ALrthorizatiorr

ヽo.0510394385 datcd 29.05.2015.
rcfcrrcd to l)tl)P filr cotnmcttts.

M/S.KI〕 IIヽ 1)t」 S′ l｀ ltll〕 SI´ lン11′‖il)

Ilc-tlxation ol norms in rcspcct ol- Advancc Authoriz.atitln \o. 05103

7 datcd Ol.03.2016.

AA was rcibrrcd t()1)H)1)k)r colllnlcnts

99.

1ヽ/S Kl〕 lIヽ I)t」 S′ l｀ RIItS I′

(ヽ〕 dccidcd to await thcir conlnlcnts and dclbr thc casc.

100.

(〕 ascヽ o.AIし 293 M/S.KINI〕CO KAMAN COMI)OSI′ l｀ ItS― l＼ 1)IA PVT I´ IMI′ I｀ 1〕 1)

Mccting No. 4 /tl l-Pt.ll O Irilcヽ o:01/81/050/00291/AN/117/1)l〕 S-l1/

I)atcd:03.10.2018 RIン A lrilcヽ o:17/24/040/00032/Aヽ l17/

Sub.icct: Moclification o{'ratificd nurrt irr rcspcct o[' Advancc Authoriz.atiorr

oヽ. 1710006354 datcd 09.06.2016.

l)ccision: \(l obscrvcd that application for thc abovcノ /`｀ Vヽas rcl-crrcd to i)lPI'] Ior comtncnts.

\C dccidcd to await thcir commctrts and dclbr thc casc.

Mccting No. 4 /81-Pt.ll lI()I'ilCヽ o:01/81/050/00090/AM18/1)1:ヽ ll

it l′ /ヽ l ilじ tヽ):02/24/040/00()11/Aνl18.

ffatincation of norms in rcspcct o1- Advarrcc Authoriz-atitlrr \o.
0210207536 datcd 20.04.2017.

1)ccision:NC observcd that application ibr thc abovc/ヽ /ヽ 、vas rcibrrcd toヤ ISヽ/11:lk)1・ conllll c ntS.

NC dccidcd 1o await thcir comlnctlts and clc['cr thc casc.

98.

2018鰤．‐＞ａｔｃｄ‥Ｓｕｂｉｃて

(lascヽ o.AR-291   1ヽ 7S Kl〕 lIヽ I)t」 S′ドRIItS I′ lM‖ l:|)

Mcctin3ヽ o 4/8卜 1)t.H I IIQ llilCヽ ():01/81/()50/0()119/Aヽ 117/1)l:S― l1/

1)atcd:03.1()2018    1tl A「 ilcヽ ():05/23/()4()/0054()'AM16/

%興   1踏 :郡:::8::ボl職jIIalilRIlilllIIIicドI Dccision:ヽ (〕 obscrvcd that applicati()n%r thc

NC c{cci<Jcd to awail thcir comrllcnts atld dcl'cr thc casc'

101.

(〕asc No.AR  294

1)atcd:03 10.2018

SLrb.jcct:

26



⌒

102.

(lasc No.AR-295    M/S.I′ AXMI I〕 I′ l〕CTRONICS MOUIソ DS & PRI]CIS10N I
:lへ

(〕 Iヽ I〕 l〕 RIヽ (〕 PRIVA´ I｀ 1〕 I′ IMI′ FI〕D               I
Mcctin3ヽ o4/8卜 1)t.H i lIQ「 ilCヽ ():01/slイ 050/00090/AM14/DIiS-11/            1
1)atcd:03.10 2018       RI′ A Ililc N():07/24/040/00523/AVI13/                         1

SuttCCt:          ItatilicatiOn of ad― hoc nOrms in rcspcct of Advancc Authorization l

‐ヽ o.0710094713 datcd 09.04.2013.                   |
Dccisi()ni ヽ(l obscrvcd that rcply of thc nrm was k)rwardcd to McitY ibri
cxanlinati()n/com nlcnts.ヽ (〕 dccidcd t()「orward a copy ofthc application to Technical l〕 xpcrt-11
also and to a、 vait thcil・ conlnlcnts.′ I｀hc casc stands dcた rrcd。                                  .

Ⅲ■ ||1   01/81/()5()ム )()()72/AM161,ヽ ‖|
■|         ()3/95/040/00876//、 ヤI15

Iiatillcation ol' norms in rcspcct o1' advancc authorizatiorr no.

I)ecision: \(l obscrvccl t

0310793079 datcd 19.Ol.2015.

hat application ibr thc abovc AA was rcibrrcd lo DIPP for commcnts.

\(l dccidcd to arvait thcir commcnts arrci dclcr thc casc.

105

(〕 ascヽ o.Alt 301
Mcctingヽ o.4/8卜 Pl.H

l)atcd:03.10.2018

SuOiCCti 1(all Hcall()1l ol n01・ins Hl rcspccl ol agvancc aulnorlza1lon llo.

0310795621 datcd 29.04.2015.

lat〔lpplicati()nk)rthc abovc AA was rclヒ rrcd to DIPP for colη lη cnts.|I Dccisoin: \(l obscrvcd t hat application fbr thc abovc AA was rcf crrcd to I)lPP lor commcnts.
\(l dccidcd to arvait thcir comrncrrts and dclcr thc casc.

106

Cascヽo.AR-303
.ンlcctin3｀ 0・ 4/8卜 Pt.H

I)atcd:03.102018

SulDiCCt:

ψ

で鏡   青BttσJ鋤 こ釉 :畢艶波簾d鷲憫甜霞T」
∞

恐調"

[{atilrcation ol' norrrs irr rcspcct ol' advancc ar"rthorization lro.

RI′ A Ililc:03/95/040/00654/AM17/

襲導淵鷲謂Dd・

|():ヽ

(lascヽ o.A lt 299    |ヽ卜  |く AJ(〕 Liltt」 Iう TヽIう RPRISIiS PVT.I′ Iヽ41TI〕 I)
lヽccti118ヽ 0 1/8卜 l)t lI  :|(_II:こ 卜,()1/81/()5()/()()413/AM151)|:ヽ 111

1)を ltctli 03 10 2018        1キ | 1ヽ 11、'  .103/95/040/00437//ヽ VI1 5

Stlbicct:                Itを ltillctlti()n ol｀  norl■ s ill rcspcct or advancc authorization ■o.

0310789472 datcd 19 09.2014

1)ccisioll:ヽ (｀ obscrvcd th〔 ltそlpplic〔lti()n ik)1・ thc ab()vc AA wasl・ c li_・ l・rcd t()DIPP R)r coininlcnts.

＼(l dccidcd t()a、、′ait thcir colllnlC11ls alld dclk〕 l・ thc casc.



Mcctirrg No. 4 /8 1 -Pt.l I

I)atcd: 03. I 0.201 8

SLrb.icot:

RI´ A lrilc:03/95/040/00755/AM17/

Ratittcation of norms in rcspcct of

0310811659 datcd 07.03.2017.

u,as rcl-crrcd to I)IPI)lk)r colllnlCnts.

lン Iン11′ 1｀ 1:1)

rclcrrcd to I)lll litr commcnts.

Advancc Authorization \o.

1)ccision:N(〕 obscrvcd that application R)rthc abovc A/ヽ was rcた rrcd t()DII)P Ibr commcnts.

\C dccidcd to await thcir conrmcnts and dc['cr thc casc.

l,IMI′ I｀ 1]I)

Itatillcation ol｀ norms in rcspcct

0310811681 datcd 07.03.2017.

ol' Advancc Authoriz.ation \o.

I)ccision: NC obscrvcd that application lor thc abovc AA
N(l dccidcd to await thcir comrlclrts and dclcr thc casc.

、vas rcibl・ 1・cd to I)H)P (k)1・ coll111lCntS.

|()9.

(lascヽ o.ノ R`- 307 DRH′ I′ IN(〕 &PROl)t」 CT10ヽ SI〕 RVICI〕S

3410020553 datcd 07.Ol.2008

l)ccision: NC obscrvcd that application lilr thc abovc A:\
\C dccidccl to aivait thcir conttrtcnts arrd clcl-cr thc casc.

i 10.

M/S.AIン S′ I｀OM INDIA I′ IMH｀ 1〕D
HQド ilC N01 01/81/050/0()261/AM16/1)ItS H
RI′ A lrilcヽ o:03/94/040/00278/Aヽ 416/

Ilcvision of ratificd norms in rcspcct ol Acivancc Ar-rlhoriz.ation \o.
0310797468 datcd 21 07.2015

1)ccisioni Coinillittcc considcrcd thc agcnda and I■ odirlcd thc norins ibr thc ab()vc AA takin3 cuc 11・ 01n

SION C-1647 and allowed inputs as undcr:
a. ltem No. 3 to 6 on net to nct basis lvith accoutltability clatrsc.

b. Itenr No. 7 - Restricted to 2"h of tlte [roB valLre.

RA concernecl 1nq1, lake sLritable consequerttial actiort accorditrgir

1胤::ざL.篤
JI R鮮

1鷺 %働脱躙|:綸瀾Ψ
馴

suЦ c¨     IR面 Hcmm d｀ mHns h Кspは d｀ AdⅧ 、cA山 劇1/面αl＼ Q

¬言や漱天希′New Delhi
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(lascヽ o AR-22
Mcctingヽ o /1/8卜 Pt.II

I)atcd:03.10.2018

StlliCCt:

I)ccision: \(l obscrvccl tlt

HQ lrilCヽ 0:01/81/050/00439/AM17/DltS H
It l′ A lfilcヽ ():03/94/040/00470/Aヽ 417/

I{atillcation o1'ad-hoc uonrs in rcspect ol'Advancc Authorizatiorr No.
0310808217 datcd 30.09.2016.

at application ibr thc abovc AA was rcibl・ 「cd to I)IPP For cominlcllts.|

(ヽl dccidcd to dcibrthc c asc lk)1・ 、vant O{｀ collllnCnts fl・ ()1■ I)H)P11・()111 1り li′ 1′

‖2

(lascヽ o AR-23
4ヽccting lヽ 0. /1/81-Pt.H

l)atcdi 03 10 2018

1｀ LlbiCCt:

I)ecision: Committcc considcrcd
ド.ヽ o.7/52〃2018 datcd 16.
1505.2018.(〕 onll■littcc dcci

M/S.APARlヽ 1)l」 S・ I｀ RHtS Iッ Iヽ41TI〕D
HQ IrilCヽ ():01/81/050/00447/AM18/1)I:S.H

RIンA「 ilcヽ 0:03/94/040/00502/AM18/

llcvisjtlrr ol' r'atillcd nolrrrs in rcspcct oI Advancc Aurhorization \o.
0310816527datcd 26.102017.

thc agcncla and notcd that t)lPI'} has givcn commcnts vidc
03.2018. llarlicr. thc casc was approvcd in Mccting No.0l/81 datcd
dccl to I'c-conllt'm thc cotrrncnts ollcrcd by t)lPP vidc alorcsaicl lctlcr and to

M/S ASI｀AIヽ DIA PRIVATI〕 Iッ IMI′ I｀ 1〕D
HQ「 ilCヽ (う :01/81/050/00354/AM15/DI〕 SH
IRI′ /ヽ「 ilcヽ o:34/24/040/00088/Aン 115/

I{atification ol' ad-hoc norms in rcspcct o[ Acivancc AL(horization \o.
3410040446 datcd 14.08.2014.

t applicariorr lirr thc abovc AA was rcll'rrcd to I)lPP htr commcnts.
\(l dccidccJ to dcl-cr thc casc lirr wanl ol-commcnts Iiorn t)lPP.

lレ |.

dcltr thc cnsc.

‖ 3

(〕 ascヽ o.AR-24
ンlcctingヽ o 4/81 1)t.H

I)atcd:03.102018

SuttCCti

(1〔 lscヽo AR-25
Mcctillド ヽ()1/811)tH
I)atctli 03 10 2018

Stlbiccti

‖5

(lascヽ o.AR-26
| 4ヽcctin3 1｀ 0・  4/81-Pt.II

I)atcdi 03.102018

St10iCCti

M/S.AS′ l｀Alヽ 1)IA PRIVATIう I′ IMI′ I｀ 1〕D
HQ「 ilCヽ ():01/81/050/00079/AM16/1)I〕 SH
RI′ AF‖ cヽo.:34/24/040/00292/Aヽ 115/
1tatillcation t)1｀  ad―hoc norills in rcspcct of

M/S AS′ FA Iヽ 1)IA PRIVATI〕 Iッ IMH｀ 1〕D
HQ IrilCヽ ():01/81/050/00454/AM16/1)ItS.H

RI′ A Irilcヽ ()i34/24/040/00137/AM16/

Advancc Authorization \o.
34100`10933 datcd 06.02.2015.

I)ccision: \('otrscrvcii tlrar applicution lilr thc ahuvc AA was rclcrrecl to I>il'p lor comrncrrts.
\(l dccidcd to clcl'cr thc czrsc [br warrt ol'commcnts lrom I)lPP.

I{atillcation ol'iit-lrm nornis i, *rrrcci ol' Advancc Authorization ヽo.
3410041462 datcd 17.08.2015.

0.

I)ecision: \('obscrvcd tliat upplication lbr lhc abovc AA was rcll'rrcd to I)lPP lor commcrrts.'
\(l dccidcd to dcl-cr thc casc lbr rvant ol'commcnts Irorn I)lPP.

=繁
嘉ぎ晶

…

de
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Cascヽ o AR-27 M/S(〕 OSMOSI:ヽ (〕 H｀ 1〕 (ll1 1)RIV/ヽ 11:Iッ IMIllil)

No 4/81-Pt.H HQ Filcヽ o:01/81/05()/00176/Aヽ411/1)ltS H

RIン A「 ilc No.:34/24/040/00070/Aヽ l14/

I{cvision ol ratil-red norlrls in rcspcct ol' Advarlcc Authorizatiotl \o.
3410037354 datcd 08.07.2013.

I)ccisioni lヽ C obscrvcd that application fcDr thc abovc/ヽ /ヽ 、vas rcftarrcd to l)ll)P Ik)1・ co11111lClltS.

NC dccided to dcfcr thc casc lbr rvanl olcommcnts liom l)ll'}l).

M/S(〕 ROMI)′ 1｀Oヽ (〕 RItAVltS I Iヽ 1lll'1)

HQl｀ ilC｀ 0:O1/81/05()/00313/Aヽ l13/1)ltS H

RLA「 ilc No.:03/94/040/00129/AM13/
Rcvision of rati「 lcd norms in rcspcct of ノヽdVancc /ヽ uthorization ヽo.

rcvisiop 6lthc nor1ls itcn at S.\o. ll. \C dcciclccl to allorv irrrport itcrn no. 11 ort ttct to rlct basis ri'illl

accountabi I ity clausc.
ItA conccrncd rnay takc sLritablc consequctrtial action accorclin;llr'.

H8

(lascヽ o.AR-29 ン1/S CROMP′ l｀ON(〕 RI〕 AVltS I′ IMII｀ 1う I)

HQ lrilC N01 01/81/050/00216/AM14/Dl〕 SH
RIフ A Irilc No.:03/94/040/00985/AM13/

Ratification of norms in rcspcct oI Atlvancc ALttltorizlttitrrl \o. 031075003ti

datcd 18 09.2013.

thc abovc AA was rclcrrccl to i)lll filr commctrts.

N(l dccidcd to dclcr thc casc for want ol commcnts fiom I)l Il.

1)RIVATI〕 I′ IMI´ I｀ 1〕D

II

RI′ Al'ilc No.:07/24/039/00002/Aヽ 415/

Itatillcation of nol・ llns in rcspcct of｀ Anllヒ lal

0710107715 datcd 26.02.2015.

Mcctin3、 o,4イ|卜 PIII

I)atcdi 03.10.2018

I)ccision: Comrnittcc considcrcci thc agcnda and notcd

in rcspcct ol- thc abovc annual advancc authorizatiotr.

orr lllc a1d dclelthc casc.

that MSMIr has oll-crccl thc comrnctits

Cornrnittcc dccidccl to cxaminc thc casc

rcspcct of- Advarrcc Authorization ヽ o

(lascヽ ().AR-28

Mcctingヽ o 4/8卜 1)t.H

I)atcd:03.102018

‖ 9

120
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I)ecision: Contmittcc llxcd



^

Dccision: \('obscrvcd that zrpplication lor thc abovc AA rvas rcl'crrcd to t)lPP lor commcnts.
\(l dccidcd to dcl-cr thc casc firr rvant ol'commcnts liom I)lpp.

I21.
('asc \o. n I{- 32
Mccting \o.,1 /81 -l)t.ll
I)atcd: 03.10.20ltl
SLib lcct:

I)ecision: \(' obscrvccl
\(l dccidcd to dclcr rhc

I lt.
('asc \o. AI{- :13

\4cctirrg \o.,1 /til -l)1.11

I)atcd: 0.1.l0.l0llJ
Sublcct:

M/S JAY13HAWANI MI〕′I｀AIン I｀ DUS′ HtIItS
HQ「 ilCヽ ():01/81/050/00300/AM15/1)1,S.H
RI′ A lrilcヽ 0:()3/94/040/00194/Aヽ 415/

ltcvision ol' ratiflcd norrns in rcspcct o1' Advancc ALrthorizaiion
0310784691 datcd 06 06.2014.

that applicariorr lilr thc abovc AA rvas rcf'crrcd to I)lPP lor comincnts.
casc lirr ll,ant o1-commcnts fiom I)lPP.

IM/S.KAI´ PATARU POWilR′ I｀RANSMISS10N I′ Iヽ41TIうD
HQド ilCヽ ():01/81/050/00511/AM15/1)1う S.H
It l′A「 ilcヽ ():08/24/040/00321/Aン l15/

I ItCViSiOn 01・ ratincd norms in rcspcct Of advancc authorizajon No.

: 0810133891 dtltcd 21.11.2014.

1)ccisioll:ヽ (｀ ()bscrvc(l that aplぅ lictlllon lk)l・ thc ab(〕 vc A/ヽ 、vas I・ clし rrcd to I)IPP ibl・ conllnclnts.
(ヽ｀ dccidcd lo dcIヒ rthc casc ik)r、 v〔 l11l ol｀ c()lη nlcnts il・ onl l)II)I)

l二 ヽ

(〕ascヽ o AR-34 M/S Il:I(〕 H10ヽ VヽIう I′ SI)l」ヽ C()ヽ TRA(l101tS PItiVATI〕 I´ Iヽ41TI:I)

Mcctin3ヽ o.4/8卜 I)t.H  IIQ「 ilCヽ ():01/81/050/00060/AM15/1)I〕 SH
l)atcd:03.10.2018         1tI′ /ヽ lrilc:ヽ o.:03/95/040/00752/Aン l14/

SuOiCCt:           I Itatincation()「 ad_hOc norms in rcspcct o「 Advancc AuthoHzation No.
0310764005 datcd 01.01.2014.

1)ccisioll:N(〕 obscrvcd that applicati()n ibrthc abovc AA、 vas rcibrrcd to I)I II「or cornlllcnts,
ho、vcvcr, 1)IIl inibl・nlcd that casc pcltains to I)IPP. Accordingly, application along、 vith
cnclosurcs had bccn l・ cibrrcd to I)IPl).ヽ (〕 dccidcd to awaitthcir colη rncnts and dcfcr thc casc.

12/1.

Cascヽ ().AR-35     1M/S.MAヽ AKSIA COATI〕 D MIう′FAIノ Aヽ D INDUS・ FRH〕 SIン I｀41TItD
MCCtin3｀ 0・ 4/8卜 Pt H 」 IQ Filcヽ o.::||「81/050/()0()44/AINl 1 6/D卜 1ヽ II「
I)atcd:03 10.2018       1 1ヽ L「ヽl ile＼ i、 :1)2/24/040/00222/Aヽ 415′

SuliCCt:          I Rcvision o「 ratincd norms in rcspcct of Advancc Authoriza」 onヽ o.
1 0210205598 datcd 24.02.2015.

I)ccision:(〕ollllnittcc cOnsidcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and

dccidcd tO ratitt thC n()rllas R)r thc ab()vc advancc authorization as pcr Min.oF Stccl Wrntcn

conlnlcnts vidc t」 Oヽ 0.2(9ソ 2017-′ I｀ W datcd 13.09.2018(Copy Cnc10scd).
It/ヽ conccrncd inay takc suitablc consctlucntial action accordin81y.

125

(lascヽ o.AIし 36 Ⅵ/S.MAヽ AIく SIA COATI〕 D MI:´ I｀AIソ Aヽ DIヽ Dt」 S′ I｀ IRII〕 SI′ IMI′ I｀ 1〕D
Mcctingヽ o4/8卜 I)tH  IIQ Filcヽ o:|:■ S1/0501)00541/Aヽ ,117/1)|:ヽ III
l)tllc(1:03.102018        くI  ヽ||く :ヽヽ tl:|)2/24/040/(,()161ル ヽヽ l171

Stlbicct:                 Itcvisi()11 ()「  ratilicd norills ill rcspcct()1｀  Advancc AL:thOri/ation oヽ.
0210207218(1をltcd 21.12.2016

(ヽ).

つ
Ｄ



I ri..i.ioru Cor,"iiic. coniiOcrcO thc casc as pcr agcncla alongwith othcr rclcvant papcrs and

dccidcd to ratify thc norms lor thc abovc advancc authorizaLir)n as pcr Mirr. ol'Stccl Writtcn

commcnts vidc L,O No. 2(9)/2017-'l'W datcd 13.09.201 tt (Copy cncloscci).

ILA conccrncd may take suitablc oonscqucntial action accgrdirrgly.

(lascヽ o AR-37
Mcctin3ヽ o 4/8卜 1)tH

I)atcd:03 102018

HQ Filcヽ o:01/81/()50/0()677/Aヽ l15/1)「 S‖

RI′ A lrilcヽ o:07/24/04()/()()376//ヽ N/115/

Iiatillcatiorr ol- acl-hoc norms itl t'cspccl ol
0710107472 datcd 20.01.2015.

Dccision: NC obscrvcd that application lor thc abovc AA lvas

N(l dccidcd to dcl-cr the casc lbr want o[-commcnts liom l)l Il.

Advancc ALrthorizatitln \o.

rc{'crrcd to I)lll f<lr commcttts.

(]ascヽ o.AR-39
N/1cctin3ヽ o 4/8卜 Pt.H

l)atcd:03.102018

M/Sヽ ATIOヽ AI′ S′ I｀ 1〕 ltI′ Aヽ 1)A(〕 R01ヽ 1)tiS Htl「 S IIMII｀ 111)

HQ「 ilC｀ 0:01/81/050/0()297/Aヽ 117月 )I:SH
ItiンA 「 ilc lヽ o.:56/24/040/00004//ヽ ンl17/

Rcvision of ratincd norins in「 cspcct ol｀ Advancc Authorizationヽ o.

i I)ccision: NC obscrvcd that application lbr thc abovc AA rvits rcl-crrccl to MoS lbr commctrts.

\(l dccidcd to dcl-cr thc casc ktr want ol-commcnts liom MoS.

HQ「 ilC NO:O1/81/050/00616/AM17/DllS.H
RIン A llilc No.:56/24/040/()0042/AM17/

SLrb.jcct: Rcvision of ratificd norms in rcspcct ol' Advancc Authorization \o'
5610005061 datcd 19.Ol.2017.

Cominittcc considcrcd thc casc as pcr agcnda al()118｀ Vit11()thcr rclcvant papcl・ s〔l1ld

clcciclcd to ratify thc norms lbr the abovc advatrcc authorizatit)l'r Lls pcr' \4irt. o1-Stccl Writtcrr

cornmcr.tts vidc LjO No.2(6)/2017-'l'l) clalcd 10.0tt.20lll (('trpv cttclosccl).

[{A conccrncd may takc suitablc cottscc]Llctrtial action accortlitlglv

129.
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I Dccisioni Commntce considcrcd thc agcnda and dccidcd to ratilν  thC nOrnls as pcr Dll)P conlnlcnts vidc
l thcir U()No.7/44/16-´ FS datcd 23.07.2018a‖ owing thc wastagc o「 S.ヽ o l &2 as l.02K3/KB contCilt

l in thc cxpolt product and lnputs 3,48こ 5 on nct tЬ
“

―nct basis、 vith accot11ltability claLISC

IIヽハ 9`)19堅191 may taК,SIⅢ blC C9,S'9早9Ⅲ J actiOn accordin81y

Casc No.AR-41 M/S.VI〕 DAヽTAI′ IMI′ I｀ I;1)

HO lrilcヽ o:01/81/171/00019/AM16/1)1:S.H

RIン A lrilcヽ o:35/24/039/00003/AM15/

(〕 ascヽ o.AR-40     1M/S RAYCHl:M RP(〕 PRIVA llillMH ltl)

y胤
1:ザ%.χ認

~R・ H I‖
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′
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湯 In「
csPCCt° f Advancc Anho面 /alonヽ 0
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ヽo. 4/81-1)t.II
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121.
( asc \o. AIt- 3tt

Mccting \o. 4 /8 I -i1.ll
[)atcd: 03. 10.201 u

SLrbjcct:



3510044672 datcd 17.022015.

1)ccislon::ヽ (〕 obscrvcd t1lat application ibr thc abovc AA was rcibrrcd to Min. of νlincs for

conlmcllts.ヽ (〕 dccidcd to dcibr thc casc ibr、 vant ofconlnlcnts iloinlン lin.ol｀ 4ヽincs.
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M‖sふπ:i偲:`T猟ヱstる。
Department oflndustrial Policy`L Promotion

CTeChnical Support)
Udyog Bhawan,New Delhi

OFFICE MEMORANDUM    ated'the518

SubieCt:Ratiflcation of Norms in respect of AA No.0510248276 dt.25.08.2009,AA
No.0510250680  dt.12.■ 0.2009,  AA  No.0510277227  dt.18.■ 1.2010,  AA

No.05■0269360  dt.29.07.2010,  AA  No.05■ 0256336  dt.14.01.2010,  AA

No.0510284584 dt.24.02.20■ 1,AA No.0510261567 dt.31.03.20■O issued to M/s.

Abir infrastructure Private Ltd.
―

~'

Ref:  DGFT.ID Note No01/81/50/0157/AM‐ 10/DES‐ 2/359 dated 23 10 2017

DGFT I.D Note No.01/81/50/0266/AM■
DGFT.ID Note No,01/81/50/347/AM‐ 1:

DGFT ID Note No 01/81/50/0389/AM■
DGFT ID Note No01/81/50/0566/AM■
DGFT ID Note No 01/81/50/0562/AM―
DGFT ID.Note No 01/81/50/0213/AM‐

In respect of above AAs,it is suggested that the rlrm may be invited for Personal

Hearing along with the concerned technical person conversant with the cases to

explain/prOduce the relevant Facts and COmplete,ustiflCation/details ofthe cases

Development Offlcer

Teli 3200

To
Directorate General of Foreign Trade
(Sh. Vinod KashYaP, FTDOJ

Udyog Bhawan, New Delhi

3́4-
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Department of Industrial Policy & Promotion
(Technical Support)

Udyog Bhawan, New Delhi
Dated, the23April, 2018

OFFICE MEMORANDUM

Subiect: Modification in norms in respect of AA No.3410O427A1 dt.2O.12.2O16
and AA No. 34LOO427AO dt 20.72.2016 issued to M/s Welspun Corp Ltd.

Ref: DGFT. U.O. No.07/81/50/628/AM-77 IDES-Z/541 dated 12.072078
DGFr . U.0. N o.0 7 / 8t / 50 / 629 / AM -77 / DES -2 / 5 42 dared L2.07.20 18

The firm vide its letter WCL/NORMS/348/17-18 dated 17.5.2017 has
represented that the import item no. 6, 'Polyethylene Powder'is to be used to produce
the export products with rough surface on 3LPE coating to provide grip to concrete
coating and is a special requirement of firm's customer. Hence, the firm has requested
for consideration of the same. In view of information submitted by the firm, the above-
mentioned 2 AAs may be modified as under:

(D Import item 6,'Polyethylene Powder', may be allowed with 3 0/o wastage
on net content in EP.

(ii) The import item may be allowed as per the above-referred o/o wastage or
as applied for, whichever is less.

(iii) The Import item should be of relevant grade, size
contained in the EP. Net content of above input
certified by .lurisdictional GST Authorities.

and speciflcations as

in the EP will be as

Development Ofncer
Tel:3200

lo
Directorate General of Foreign Trade
(Sh. Vinod Kashyap, FTDOJ

Udyog Bhawan, New Delhi

3́5´

悩



弓ぎを刻B
No: 47077/765/reTrsw / l'

Ministry of Commerce & Indu5try
Department of lndustrial Policy & Promotion

(Technical Support)
Udyog Bhawan, New Delhi

Dated, the23April, 2018

OFFICE MEMORANDUM

Subiect: Modification in norms in respect of AA No. 3410042789 dt 2l.12.2016
issued to M/s Welspun Corp Ltd.

Reft DGFT. U.o. No.01/81/501634/AM-r7 /DES'Z/5+3 dated 12.01.2018

The firm vide its letter WCL/NORMS/351/17-18 dated 17.5.2017 has

represented that the export product is used for oil and Gas transportation and it needs

to be internally coated with the import item no' 6, 'lnternal Epoxy Lining' to increase the

efficiency of Oil and Gas flow by effectively reducing the friction between fluid and Pipes

and is the lnternal Epoxy Lining is special requirement of firm's customer. Hence, the
firm has requested for consideration of the same. [n view of information submitted by

the firm, the AA may be modified as under:

(0 Import item 6, 'lnternal Epoxy Lining', may be allowed with %o wastage on

net content as repeat of AA No. 3470042790 dated 72.72.2016 (import
item no. 5) ratified in NC meeting date d.7.3.2.077.

(ii) The import item may be allowed as per the above-referred %o wastage or
as applied for, whichever is less.

(iiD The Import item should be of relevant grade, size

contained in the EP. Net content of above input
certified by iurisdictional GST Authorities.

and speciflcations as

in the EP will be as

Development Offlcer

Tel:3200

To
Directorate General of Foreign Trade

ISh. Vinod Kashyap, FTD0)
Udyog Bhawan, New Delhi
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No:47077/765/nTsw / tY
Ministry of Commerce & Indtstry

Department of Industrial Policy & Promotion
ftechnical Support)

Udyog Bhawan, New Delhi
Dated, the&3Aprit, 2018

OFFICE MEMORANDUM

Subiect: Modification in norms in respect of AA No.3410042808 dt.03,01.2017
issued to M/s Welspun Corp Ltd.

Ref: DGFr . U.0. N o.01, / 8t / 50 / 626 / AM-77 / DES-Z / 544 dated. 72.07.2078

The firm vide its letter dated 15.5.2017 has represented that the export products
would be made out of Steel Plates, which would be manufactured out of the import item
no. 1 (Non Alloy Steel Slabs ofAPl Grade) and 2 (Alloy Steel Slabs ofAPl Grade)'. The
firm has stated that similar norms were fixed for Steel Slab in case of their earlier AA
No.3410034666 dt 18.07.2072 (DGFT HO F.No.01/81/050/00331/AM13). Hence, the
firm has requested for consideration of these two import items by merging SION C509
and C-593.

Firm's request has been examined and this office suggests that:
i. DS-ll, DGFT may take a view in the matter by also referring to firm's prior

ratifi carion IAA No.3410034666 dt. 18.07.2072).
ii. The Import items should be of relevant grade, size

contained in the EP. Net content of above input
certified by jurisdictional GST Authorities.

To
Directorate General of Foreign Trade
(Sh. Vinod Kashyap, FTDO)
Udyog Bhawan, New Delhi

and specifications as
in the EP will be as

o
)U

[sundeep ChauhanJ
Development Officer

Tel:3200

,-31-
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No:7/r32/78/rs f o(

Ministry of Commerce & Ihdustry
Department of Industrial policy & promotion

(Technical Support)
Udyog Bhawan, New Delhi

Dated, the |[April, 2018

OFFICE MEMORANDUM

Subject: Ratificauon of norms in respect of AA No. 041.0162236 dt. 31.09.2016
issued to M/s Avo Carbon India Pvt Ltd.

Ref: DGFT. l.D. Note No.01/871501353/AM-IT /DES-Z/635 dated 9.4.2018

Export Product (EP): Carbon Brushes.

Based on consumption details and iustification furnished by the applicant, the
above-mentioned AA may be ratified as under:

(D Import items at Sl. No. 1 to 20 may be allowed as 1.02 Kgs./Kg. content in
the EP after taking 1/3.d recovery .

(iD Import ltems should be of relevant grade, size & specifications as
contained in the EP. Net content ofabove inputs in the export product will
be as certified by iurisdictional GST Authorities.

\2. This issues with the approval ofTechnical Adviser (Boiler). lf)

tsunaAu,t,nr
Development Officer

Tel: 3200
To

Directorate Genejzl6f Foreign Trade
(Sh Kirti Vay壼ぬn,DDG〕

/
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Government of India
Ministry of Communications

Department of Telecommunications
(Investment Promotion Cell)

2O Ashoka Road, Sanchar Bhawan
New Delhi - 11OOO1

File No. L5-O2|2OL7-IP
OFFICE MEMORANDUM

ジ
川電詰普糧[撃ちよ∬ツ6葛 it°翼像:TЧi還lnn緊厖蒸h
ll10025730 dated 19.09.2011

五.   DGFT's Letter dated 16.04.2018 regarding Advance Authorization
1110027781 dated 21.11.2013

i五.  DGFT's Lctter dated 20.04.2018 regarding Advance Authorization No.
1110026712 dated 25.01.2012

This is in reference to DGFT's above mentioned 3 conllnunications
requesting for the con■ Inents of this Department for ratiflcation of norins in respect

ofthe aforementioned 3 proposals of M/s Vindhya Telelinks Ltd.,Rewa(MP).

2. The comments of this Department, proposal wise, are as under:

2.L Advance Authorization No. 111OO2573O dated 19.O9.2O11:
DGFT is requested to allow the o/oage wastage and quantity of the imported
items as under:
Sl.

No.

Items %age wastage and Qual■ tity to

be a1lowed

%age wastage Quantiサ (KJ

Continuous Cast Copper Wire Rod 10/0 66,449.48

2. Polyethylene 2% 67,428.16

Dated:14May 2018

No.

No.

あない・4。

ほ ル・均′

2.2 Advance Authorization No. 1110027781 dated 21.11.2013:
DGFT is requested to allow tlne ohage wastage and quantity of the imported
items as under:
Sl.

No.

Items o/oage wastage and QuantitY to
be allowed
o/oage wastage Quantity(Kg)

1. Continuous Cast Copper Wire Rod 10/0
70,890.216

2. Polyethylene 20/0
27,357.864

2.3 Advance Authorization No. !'1LOQ26712 dated 25.01.2O12:
The allowed wastage for import of copper may be 1% only.

3. This has the approval of Joint Secretary (T), DoT.

Assistant Director General (IP)
g6pTele. 23O364OL

妬 Ц・
V)i

{ManiSh Shukla)
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance
Authorization (AA) No. 0210207218 dated 21.12.2016 and 0210205598 dated
24.02.2015 of M/s Manaksia Limited (Formaly Hindustan Seals Limited),
Kolkata.

DGFT may refer to their UOs No. 01181150100441AM16/DES-ll/79 dated
30.07.2018 01/81150100441AM16/DES-ll/80 dated 30.07.2018 for amendment in the
description of item of import of the AAs on the subject mentioned above.

ln the above connection, Ministry of Steel has examined the request of the
applicant. The description of item of import may be amended as under:

&a_
(S.K.Bhatnagar)

Deputy lndustrial Adviser

Shri Vinod Kashyap FTDO, DGFT, Udyog Bhawan, New Delhi.

―
・

０

Ｓ

Ｎ

Advance
Authorization and
date

Existing Description of
item of import

Existing Description to
be amended as

1 0210207218  dated
21.12.2016

Cold Rolled Hot Dipped
Galvanized Non Alloy
Steel sheets/ Coils,
Thickness 0.45 mm.

Hot Dipped Galvanized
Non Alloy steel sheets/
Coils, Thickness 0.45 mm.

Cold Rolled Hot Dipped
Galvanized Non Alloy
steel sheets/ Coils,
Thickness 0.48 mm.

Hot Dipped Galvanized
Non Alloy steel sheets/
Coils, Thickness 0.48 mm.

2 0210205598  dated
24.02.2015

Hot Dipped Galvanized
Sheets in Coils of Relevant
Grade of Thickness of 0.48
mm.

Hot Dipped Galvanized
steel sheets in coils,
Thickness of 0.48 mm.

Hot Dipped Galvanized
Sheets in Coils of Relevant
Grade of Thickness of 0.43
mm.

Hot Dipped Galvanized
steel sheets in coils,
Thickness of 0.43 mm.

Ministry of Steel U.〇 .No 2(9)/2017-TVV dated 13.09.2018
ψ
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・ Government of lndia

Ministry of Steel
Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of
Authorization (AA) No 5610005061 dated 19.01.2017 - M/s National Steel & Agro
lndustries Limited; lndore.

DGFT may refer to their UO Note No 01/81/50/616/AM-'17/DES-|l/B'1 dated
08.08.2018 whereby the request of M/s National Steel & Agro lndustries Limited;
lndore was forwarded to Ministry of Steel for ratrfication of the above mentioned
Advance Authorization.

The aforesaid case for ratification of Advance License has been examined in
the Ministry of Steel based on the quantity exported by the applicant against the
aforesaid AA. The required quantity of items of import has been calculated as per the
revised norm published by DGFT vide PN No 33(RE:2012)12009-2014 dated
30.11.2012. However, NC decided that that the quantity required for per tonne of
export product may be given instead of total quantity. Accordingly the required import
quantity to be allowed for per tonne of export product has been calculated as per the
aforesaid Public Notice and enclosed herewith for consideration of Norms
Committee.

rtr"ao
(S.K Bhatnagar)

Deputy lndustrial Adviser
Telefax: 011-23062490

Encl: as above

Shri Vinod Kas Bhawan, New Delhi.
Ministry of Steel U O.No. 2(6)12017- TD dated '1 082018

-4t-
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SI No Advanced
Authorisation

No. & Date

Oescription of ltem of Export Quan■ ty of

Export MT

Thickness

(MM)

Zinc
Coating

in
(gms/m2)

Quantity of lnput per ton of export product

Hot Ro‖ ed A‖ oy stee!

Wide Coils of re:event

orado rMT)

Zinc in ingot form

(Kg)

4 5610005061
dated

19012017

Cold Rolled Galvanised Colour Coated
Alloy Steel Sheets/Hoops & Stripsiwide
Coils (Plain/Corrugated) having coating
thickness of Primer 4-10 lvlicron. Backer
4-14 iilicron and Top Coat'12-28 Micron
having thickness ranging from 0.25 to
1.20 mm and zinc coating ranging from
60 to 225 Gms/m2

6069142
24330 025 90 1019 6083

76462 030 80 1 042 4304

186758 032 100 1040 4826

312091 034 60 1065 2620

50645 034 70 1056 3496

156195 034 80 1056 3496

101446 034 90 1 047 4374

126729 040 60 1 073 2208

102493 040 70 1066 2945

77878 040 80 1066 2945

26442 040 90 1058 3684

1069600 040 120 1051 4423

852571 043 100 1062 3414

466208 047 120 4 060 3820

343578 047 200 4034 6382

170318 048 180 1 040 5741

113582 050 120 1063 3577

25744 050 200 1039 5974

106778 057 120 1070 3172

52350 060 100 1077 2500

74076 060 120 1072 3002

207178 060 180 1057 4509

178820 063 225 1 050 5235

205434 068 480 1 065 3884

125500 070 80 1089 1647

524428 075 225 1062 4349

158236 090 80 1095 1302

45902 090 120 1088 1955

55810 1 00 120 1092 1716

51560 120 80 1101 966
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